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LEGISLATIV.E. ASSEMBLY. 
Woedtae.wlGy. 28th JvJy. 1943. 

The Assembly met. in the Assembly Chamber. ot the Council House at. 
lev~  of the Clock, Mr. President (The Honourable Sir 4bdur Rahim) in the 

Chair. 

MEMBER SWORN: 
Mr. Piare Lall Kureel, M:L.A.(Nominated Non-Official) . 

. ~ D QUESTIONS AN(I) ANSWERS. 
(a) ORAL ANSWERS. 

CuBRENX YEAR A.B.R.ANGEMENTS FOR HAJ u. lWU~ . 

M. ·Kr. H. II. Abdullah: Will the Honourable Member for Indians Over-
.seas please sta.te if Government propose to make arrangements for pilgrimage 
to the Hedjaz this year? If not, why not? 

The HOZlOUl'&ble Dr. ]1'; B. Dare: Attention of the Honourable Member is 
invited to the Goyernment communique, dated the 22nd July, 1943, on tbe 
:subject which has been published in the press. I place a copy on the....J;able,. 

GOVEJI,NMENT 01' INDIA. 
DEPARTMENT OF INDIANS OVERSEAS. 

llre'u' Delhi, the lind July~ 19.18. 
PRESS OOMMUN1Q(;E. 

The GO\'ernment of India have seen statements in the pre" to the elfect that it hal 
been decided to permit a Haj pilgrimage this ,ear from India. These statements are 
<'lntirely without authority. While it is the desu'e of Government that a Haj should be 
arranged it at alJ possible the final decision must depend upon factors beyond Government 
~o trol. !Ii CJ decision has yet been taken. The Muslim public may rest a88ured that .. 
soon as a. decision is reached it will be given wide publicity. 

KUDwer lI&jee Is:m.a.iel Alikhan: The Government communique is not very 
clear. Do the Government-intend to send pilgrims this year? 

.The Honourable Dr. H .. .B. JD1ar&~ Government have not taken any steps. 
Sir Muhammad Yamin Khan: Will the Honourable Member be in a posi-

tion to say when a definite opinion will be expressed by the Government, 
because the communique only says that the Government is trying to make 
sonw arrangement? 

The Honourable Dr. H. B. Dare: Very shortly. 
nan Bahadur Shaikh .1'&I1-l-Baq PJracha: What nre the difficulties anti-

oeipated by t ~ Government with regard to the performance of the Haj? If 
there are certain secret things not to be divulged in the House, will the Gov-
ernment tQke the Haj Committee into confidence? 

The Honoura.ble Dr. H. B. ][hare: Yes, we will attempt to do so as far as 
, 0 , we can, 

Khan Babadur Sh&ikh. .I'azl-i-Haq Piracha: Has any special officer been 
appointed by t ~ Government? If not, who is being consulted in these 
matters? 

.The lIonour&ble Dr. N. B. Dare: Government has to consult. various 
De.partments. 

IIr. Lalch&nd HaviJr&l: Has any otlicer been appointed, because we under-
tltood one was appointed? 

The Honourable Dr. H. B. lOlAre: Q,Bir~ Not ~e~ ~pp 1  ... 
Khan Babadur Shaikh. J'aal-l-Haq :Piracha: Do Government know that it 

is the general desire among Muslims that they should be allowed to perform 
the Haj and that there is a general resentment among the public in view of the 
:present impasse? . 

. The Honour&ble Dr. ·H. B. Khare.: Government are aware of it. 
( 121 ) 
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lIrtaulVi lIubammacl Abdul Ghaai: What 8~ep8 art! Government going to 

-take in' order to remove' the present st\te of feeling? -' 
'l"he Honourable Dr. :N'. B. Dare: . They will issue 8 comDlunique and. 

~ ai  the position 8S far as they think fit. They have not taken tiny decision. 
yet. 

Dan Bahadur Shaikh ~1-1-Baq Piracha: Is there any truth in the report 
that as the Scindia Shipping Company is to take u share in the business o~ the 
Haj traffic, the Turner Morrison object to making any arrangements for the. 
Haj? Have the shipping companies any say in the matter? 

The Jlol1011l'&l,)l. Dr. :N. B. Khare: '1 want notice of that question. It does, 
not arise. 
CA.TTLE· PUBORASED FOB SUPPLYING MEAT TO THE AMEBICAN FORCES IN INDIA • 

. 56. *1Ir. Jr.. Jr.. -Gupta: Will the Secretary for Education, H;alth and Lande; 
pleo.sestate:- \ 

(a) the number of cows and bullocks required to be t:lupp!ied'to the American 
Forces stationed throughout India, monthly; , 

(b) whether the American Forces purchase food, meat etc., for themselves· 
directly o~ through military contractors; . 

(c) if there is any" specific condition for the supply of' any particular kind 
of cattle to them for slaughter; . 

(d) if it is II fact that the American :Forces insist- on getting only such COWIJ. 
and bullocks as are young and in their prime; 

(e) if it is a fact that certain regular cattle fairs, where agriculturists gene-
rally buy their cattle, have been abandoned by their organisers, because they 
were afraid that good cattle may be forcibly bought by the military contractors 
for purposes of slaughter; and . 

(f) if it is true that agriculturists are finding it difficult. io buy. good bullocks 
owing to the forciDg up of prices by the heavy buying of the Forces of the 
United States of America at an;v price; and if this has not affected t·he "Grow 
more Food" campaign, due to the hick of the required number of ~d bulls.in 
the hands of the agric.ulturists of the Punjab, the United Provinces and Bibar? 

Kr. J. D. "rY1IOIl: (a) The information asked for by the Honourable Member 
cannot be' published. . - . . 

(b) Amtll"ican troops in India are suppJied with meat by the' Hoyal Judian. 
Army Service Corps, who purchase through' military COlltructol·S. 

(c) No. . 
(d) The Anieric8n Forces do not receive cows or bullocks, as such, btlt 

meat. Purchases of meat made {or them by the Royal Indian Army Service 
Corps are made according to the instructions issued by Athe Government of 
India,' whereby working cattle and cattle in their prime are not accepted or 
te dere~ for inspection. ' ' . 

. (e) Government have made inquiries but have received no information of any 
cattle fairs having been abandoned for the reason mentioned by the Honourable· 
Member. 

(f) The, agricult\U'ists' difficulties ar~ not attributable to the ('au ~ suggested 
by the Honourable Member. The prices of-all livestock have increased in 
sympathy with the .general trend, of prices. Specific factors have been increall. 
ed costs of feeding the brisk demand among the cultivators themselves who have. 

, a reduced range of commodities on i~  to spend 'their unusually abundant 
reSlJurces, transp,?rt difficulties and restrictions on movement and, in some-
areas, 8 shortage of stock following on a saries of rainless Reasons. The Gov-
.,ernments of the Provinces mentioned by the Honourable Member consider that 
there is no general dearth of bullocks in those provinces now as compared wHh 
normal times and that the 'Grow More Food' campaign has not been affected' 
by any bulloGk shortage except in a few localities in the United Provinces, . 

. Mr. Jr.. R. Gupta.: Does the Secretary know that the prices ot bullocks 
have gone up from Rs. 200 per pair to Rs. 1,200: and it is beyond the means' 
of the agriculturist to buy them at "this price? And if they cnnnot substitute· 
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can the ·(trow More Food' campaign be' brought to a 

JIr. 1. D. TyIoD: 1 do not deny that the cost of cattle has ione up. At the 
1:I1l1l1e time that is to some extent met from the cultivators' point of view from 
the price he is getting for his produce. . 

Mr. If. K. Joshi: May I flsk whether the Government w1ll make any 
special effort to save the milch cattle, flnd whether ,milch cattle is included 
umong the working cattle l' 

, Kr. J. D. Tyson: Milch cattle cannot be purchased by the Royal Indian 
ArlUY Service Corps for slaughter. 

Sir Kuhammad Y&.1Ilm Dan: Is the rise in the price of the buJ.locks from 
Rs. 200 to Rs. 1,200 due to the general rise in prices, or is it· due to the short-
age of bu.llocks in the country? Because if there· is a shortage in the country , 
that will continue after the war, and if it is due to the general rise of prices, 
it lIiH," decline as. soon as the war is over. 

Xi; J. D. Tyson: Our informat.ion is that thpre is 110 such shortage of 
bulloeks. In thm;e areas where there have been bad seasons, there is a short-
~p. . 

J(a1llvi Muhammad Abdul Ghani: May I ~  whether the supply of beef 
to the Military Depllrtlllent has been given to a-' Hindu B~ ali at Calcutta? 

Kr. President (The Honourable Sir Abdur Rahim): Will the Honourable 
l\Iemuer, please repeat his question. . 

Ka1llvi Kuhammad Abdw-Ghan1: May. I know from the Honourable 
l\Iember whether it is a fact that the supply of beef to the Military Depart. 
ment hus been given to a Hindu contractor in Calcutta? 

Kr. J. D. Tyson: I do not think that arises. 
Mr. GoviDd V. Delhmukh: Regarding part (f) of this question (because the 

first part is very general) have Government enquired from all the provinces reo 
gardiug the difficulties of securing bullocks? 

Mr. J. D. Tyson: No, Sir. We addressed the t·hree provinces quoted in the 
question of the Honourable Member, 

JIr. Govlnd V. Desbmukh: Did the Government enquire that in the Boril·" 
bay Presidency there is a scarcity of bullocks l' '. . 

JIr. J. D. TySon: No, Sir. The question did not refer to the Bombay 
Presidency. 

JIr. Govind V. Dl8hmukh: The first part of this question is a general 
question, The latter is specific, Has Government made' full enquiries from 
nIl the provinces? 

·Kr. I. D. Tyson: We ellquired of tile three provinces referred ro in the 
latter part. 

lItIr.Govind V. Deahmukh: Will the Government . . . . . 
JIr. President (The Honourable Sir Abdur ll.ahim): Mr. Neogy. 
Mr. X. O. IfeocY: Will'the Honouraole Member give the rea~o  for 

refusing to sUP1?ly statistics asked for in part (a)? 
Xr. J. D. Tyson: Security reasons. 
1Ir. E. O. Ifeogy: Well, does the Honourable Member realise that the 

replies so far given will go to confirm the apprehensions in. the minds of the 
publi~, unless the statistics are furnished l' Has the attention of--the Honour· 
able Member been drawn to a specific report which has ,appeared in.a ve~y 
respectll.ble journal to the effect that in Gaya alone the number slaughtered IS 
4,000 a dav? 

JIr. 1 •. ·D. 'l'ylOn: I have not seen the report. 
lIIr. X. O. Ifeogy: Is the Honourable Member aware that 8S a part of the 

publicit,y cnmpBijVl carried. on by the National War Front, the agriculturillts 
nre being advised t.) dispose of -their Rurplull cattle? .. 

JIr. 1. D."l'y8on: I was not aware but there is not much doubt that Indlla 
hUll a surplus of cattle. ' . 

JIr. X. 0. lJeogy: Will the Honourable Member ,nve UR Rtatistics ~o. o  
as Io whether the present policy of the Government is to conserve the"-mmlmum 

A ! 
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cattle necessary in the difIere ~ areas, and is the Honourable Member goinS to 

• s&tisfy this House that the policy referred to in this question will not in any 
way affect t~e minimum number of cattJe that it is absolutely e ~e tial for 
~arryi  on agricultural operations? 

JIr. I. D. TyIOll: I think that Mr. Neogy himself has a question on this 
point. 

JI:r. K. O. Neogy: But you will refuse to answer that by :refusing to supply 
.statistics. 

Kr. 11.. :8.. Gupta: Huve you fixed any control over price for purchaSe of 
eattle by the army people? Secondly,!. would like to know what you cal! work-
able c~~tle and what you call unworkable cattle- have you fixed any age limit? 
Have you fixed uny weight for the cattle, have you fixed auy other indication 
by which it may be understood that these are workable cattle and these are not 
workable cattle? My information goes to show that co~ which were giving 
milk, good cows, ba ve been bought for slaughtering purpoSes' . ,. . . 

MI:': President (The Honourab!e' Sir Abdur Rahim) : The Honourable 
:Member is making 8 speech. 

Mr. J. D. Tyson: So far as prices go, this department is ,not responsible 
for them. So far as age goes, an age of ten years has been fixed. 

Mr. LalchaDd Navalr&i: May I know from the Honourable Member tms? 
He is not definite BS to by how much the price has increased. Does the 
Honourable Member admit that it is from Rs. 200 to Rs., 1,200? 

Mr. J. D. Tyson: I was not asked by how much prices had increased and 
1 have not got the information here. . 

Mr. Govind V. D88hJJ;lukh: Did Government receive any representation 
from any organil!leil associations r~ardi  the number of cattle slaughtered and 
'Scnrcity of cattle or agricultural bullocks? 

Kr. J. D. Tyson: Yes. We have received one or possibly two such repre-
sentations. 

IIr. President ( ~ Hono'urable Sir Abdur Rahim): Next question. 

, CoRRESPONDENOE BETWEEN GOVERNMENT OF INDIA AND GOVERNMENT OF SOUTH 
AFRICA ON THE PEGGING BILL. 

58. *Mr. Babi BakBh Dlah1 BalEah Bhutto: (a) Will the Honourable Mem-
ber for Indians Overseas be pleased to place on the table the correspondence 
that passed between the Government of India and the Government of South 
Africa OIl the Pegging Bill which was rec;ently passed in South Africa? 

(b) Did the Government of India invite the attention of the British Govern-
ment on the subject und request them to interfere, on behalf of the Government 
of India ? If not, why not? ' 

(c) What retaliatory steps do Government propose to take against the 
Government of South Africa? 

'The Honourable Dr. N. B. Xhare: (a) The correspondence between the 
Government of India and the Union Government on the Pegging legislation 
recently passed in South Africa is confidential and cannot be published. 

(b) His Majesty's Government were made aware of the corresDondence with 
the 'Union Government and of Inl:l.ian sentiment in the matter. . 

(c) The question is under consideration. 
Mr. Lalcha.nd Navalr&i: May I know from the Honourable Member if Mr. 

Amery hus said that the British Government will not interfere in t'hatriiatter? 
The Honourable'Dr. N. B. Xhare: I am not aware of it. 

, Mr. B~ •• Joshi: In view of th.e fact that a discussion on this subject is to 
take place day after to-morrow, w1l1 Government be pleased to circulate the 
documents benring on the subject to the Members of the Assembly'! 

The Honourable Dr. N. B. ][hare: No • 
• r. B. ]I. Jo8hi: Moy T ask whether the Government of India does not 

want an intelligent discussion on this subject? 
!'he ·!loDourable Dr ••• B. ][hare: They want discussion .• That'is why 

they pave given a special day for it. 



.Kz. li. II .. JOIhi: .If' they want discussion, will they reco!Wder their 
attitude and Circulate the documentl:! for illforIWlotion of Members of this House 
before the debate takes place'! • 

The HoDourable Dr. li. lJ. Khare: I regret that I am ltnable to do so as 
certajn documents are confidential. 

JIr. If ••• Joshi: ~ They may not circulate documents which are confiden •. 
tial, but they IUay circulate documents which are not confidential. 

The Honourable Dr. If. lJ~ Khate: All ure confidential. 
Mr. X. M. Joahi: Then how can any discussion take place? 
Mr. K. O. Ifeogy: We can hear neither the answer nor the question. 
Kr. X. II. Joshi: How can we discuss if all "documents are confidential? 
Kr. K. O. lieogy: Do I take it that eorre po d~ ce is still going on on this 

subject between the Govemment of India and the Union Governmeri't of South 
Africa, or hus it ceased? 

The Honourable Dr. li. lJ. Dare: 1 regret I capnot answer that question. 
lIIr. GoviDd V. Deshmukh: The latter part of (b) is, "Did the Government 

of India request the British Government to interfere 011 behalf of the Govern-
lUent of India? ~ '. \Vas any request made or not made:) 

The lloDourable Dr. If. lJ. Khare: The reply specifi('ally. wa!>, "His 
" ~fa e ty 's Government were made aWlire of the Indian sentimt'nt in the mil tter.'· 

lIIlr. GoviDd V. Deshmukh: WIlS this sentiment communicated to . His 
Majesty's Government und was i~ Majesty's Governtllt'nt requested? 

The Honourable Dr. N. lJ. Dare: It was commu'nicnted. 
Sir Muhammad Yamin Khan: Will tht\ o ou~ ble l\Iemher give replies in 

such a manner that the other side rna,· heRr? . 
Mr. PresideDt (The Honourable Sir" Abdur Rahim): I think the Honourable 

Member ought to speak up. 
Kr. K. O. Xeogy: Il~' T suggest t!!at the Honourable l'Iferrther may he, 

permitted to occupy the Front Bench nt least temporarily, 80 that we mu.:v hear-
his' answers to questions? 

(The iIonourable Dr. ~. B. Khare then took his Reat on the Front Bench.) 
Mr • .Tamll8das M. Mehta: Will that make an:v dilterence to the Hnswer? 

,RATIONED NEWSPRINT QUO'!A'OF THE WEEK,LY AND DAILY NEWSPAPERS. 

57. *1Il. Nabi lJ&ksh Dlahi lJakab lJhutto: (a) Will the Honourable Mem-
ber for Industries and Civil Supplies be pleased to state the maximum and 
minimum quantity of newsprint allowed to a single weekly and daily newspaper 
under the rationing system? 

(b) Is it a fact that to sorne of the newspapers even a full ream is not 
allowed? 

(c) Has it been brought to the notice of the Honourable Member that a. 
newspaper cannot continue its publication under this quota ~ 

The HODourable Sit Muhammad Azqul Huque: (a) The highest monthly 
ration of a single weekly newspaper is ubout 27 tons and of n single daily news· 
pupel' about 26 tOllS. The lowest monthly ration allot ~d to 11 newspaper is 
101bs. , 

(b) ~e8. . 
(c) The smaller newspapers were generously treated under the graduated 

scale of cut which was brought into force, with the IIgreement of newspapers' 
interests, with effect from April 1943. Under this graduated seule, bigger news-
paperr,; were allotted o l~' 45 per cent. of their "basic consumption" while the 
sllluller newspapers .were allotted 100 pel' cent. of their "'bm;ic (·onsUlYIption ". 

Mr. LalchaDd Xavalrai: With referenee to the answer to part (b) of the • 
question, why is the answe,", Ye8? 

The Honourable Sir Kuhammad Azizul Huque: RecollsP. Rir. thnt is a 
fu('t. ' . 

Mr. Lalchand lI'ava.1rai: l!< it a fact thllt Government is not in possession 
of sufficient newRprint as to gi,ve the number _that is asked for, or do the Gov 
emment purposely not give the number required? 
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The Boaourable SU Jluhammad Alilul Huque: l' 3hould have" 

afte~ so many years of war t a~ everybody could understand that 
Mr. Lalchand Bavalra1: But the point is whether Government is in' 

sion of the quantity or not? 
The Iloaourable Sir Muhammad Aalzul Huque: If Government WeN, 

possession, Government would not have stored e~ pri t w·itb Ii view JiOt; to:· 
give it to th'e newspapers. ' !. " "",.:, 

Mr. LalchaDd Kav&lrai: In that case why is not a sufficient number givetl ," 
to the newspapers? " , 

TIl, Honourable Sir Jluhammad Aslzul Huque: I am afraid, in spite :0£, 
my loudest voice, the Honourable MtJmber hilS not been able to catch my" 
answer. • . \1 

Seth Yusul Abdoola Baroon: With reference to the answer to (C), there are 
definite instances where vernacular papers are given less quota, say, about 60 
per cent., but the Honourable Member has just Said that 100 per cent. quota is 
allowed. " 

f The Honourable Sir Muhammad Aalaul lluque: As". I have suifil; the 
principle is fair arrangement for all in accordance with certain 1l1'rtlDgements 
which have been made with the newspapers concerned. It is difficu!t for me to 
answer a general point like this, but if any specificquestioD is asked or 1 IUn 
written to about a specific newspaper, I promise to look into the whole matter. 

Mr. GoviDd V. DeIllu:llu1d1: Fair 8rrangellltJnt implies thatquo£as have been 
fixed. If so, what is the quota for this pllrticular llewspllper? 

The Honourable Sir Jluhammad Aaizul Huque: I do not know a~ news-
paper the Honourable Member was referring to. 1 have Gaid, 3. graduated scale 
of cut. For example, it stands to reason that a newspaper whose circu~atio  is 
only 100 or a new.spaper which is only consuming about 20 reams should not 
have its quota cut to the extent that a newspaper with a very large circulation 
in the country can have. We have therefore iclgO by eertnin fair standard, 

, which is the graduated scale that' has been inti·oduced. 
JIr., Gol'iDd V. Deshmukh: Is there any cOl1lrnitt(!e co-ordinating with t:1e 

Controller who makes this allotment? 
The Honourable Sir Muhammad .A.ziJIul Huque: There is no definite com-

mitteeattached to the Conti-oller as far as 1 am aware. But when these 
arrangements were made newspaper interests were consulted, and at every 
stage we ure trying to consult the newspaper interests concerned. 

SUPPLY AND DISTRIBUTION OF STANDARD CLOTH. 

58. *Mr. Kabi Bakah Ill&hi Baku Bhutto: (11) Will the Honourable Mem-
ber for Industries and Civil Supplies be pleased to state the actual quantity of 
the Standard Cloth supplied to' the different provinces? 

(b) Has it been brought to the notice of the Honourable 'Member that the 
quantity supplied to the different provinces so far does not satisfy the public 
demand? .' .... . 

(c) Is the Honourable Member aware that the methods adopted to distribute 
the Standard Cloth are very unsatisfactory 2 

(d) Do Government propose to. incr.ease tbe 'lualJdty of the Standard Cloth, 
.and to revise the methods of its distribution? . 

The Honourable Sir KuhaJD.Dl&d .A.zilw Huque: (8) 28'0 million vards. 
(b) Yes, bllt the quantities being supplied fire rapidly increasing. • 
(c) No. 
(d) Government have phwed orders for the uppl~' of 1,150 million vards tor 

delivery in equal raonthly instalments to be ('ompleted by . amUlr~r 1944. With 
the coming on the market of cloth hitherto hoarded, (jo\'emment feel that 
'Substalltial relief will be afforded to t.he Ileople and t er~'fore t.hat no· increase 
in t,he quantity of Standard Cloth ordered for the current six monthly peri on 
is necessary. ' 

Dr. Sir Zia UddIn' Ahmad: Has t,he Honourable :\Jember fixed the timE' alld 
place for the exhibition of this standard cloth 'J 
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The Honourable Sir Kuhammad 'Allizul Huque: We have not fixed· any place 

for exhibition but if it is the desire of any Member, I will be prepared tn 
make some arrangement to give a demonstration of it. 
. Dr. Sir Zfa Uddin Ahmad: I was given to understand by the Secretary t a~ 
it ,\rill be exhibited in one of the rooms of the Council O amb~r  . 

The Honourable Sir lIuhammad Azilul Huque: I was not aWllre of it but 
I will eertainly take note of it and try to do my best accordingly. 

:at. Hooseinbhoy A. 'Lalliee: H9Jve Government, got any infonnll.tion about 
the quantity of the hoarded stocks? . 

. The Honourable Sir :Muhammad. Allilul Huque: It is very difficul t, to make an 
estimate till the end of this month but in view of the fact that the wholesale 
-deaJers have repeatedly been not only making representation but carrying on 
propaganda as much as possible that they i~l not be able to sell within the 
time fixed, the only conclusion it> that there is certainly a fair amotlllt of .hoat·detI 
strick. . 

lIIr. Hooseinbhoy A. ·Lalljee: May we take it that in anticipatiolJ of It fair 
.amount the mills have not been inde8ted for? 

The Honourable Sir Jluhammad ¥1Zul Huque: It is not a fact. We have 
.given an order for the supply of 1,150 million. yards to, be deliVf'red in six 
'months, without taking note of' the hoarded stock in the couniry. If the eon-
tingency. mentioned by the Honourable . e~ber arises, Government propo,;e 
to take neeessary actioll in the matter. 

Mr. Jamnadas •• Kehta: What is the substantial relief by way of lower pri(:es 
,to which the Honoul'able Member refers? 
, The Honourable Sir :Muhammad AzizUl Ruque: Prices of cloth have already 

comt' down 30 to 40 per cent. Increased relief is likely to be ghen when the 
standard cloth is put on the market. 

:Mr. Jamnadas II. Mehta: Is the Honourable Member quite llorJ'e('t in his 
statelllent that the prices have eOllle down or is it only his beliefi' 

·The Honourable Sir Muhammad .AJ:ilul 'Huque: It is. not my bclief but I 
am a victim of both t.he high IIlld tIle low prices. 

:Mr. Jamnadas X. Xehta: Are the U(lVel'llIlltmt aware that tlw doth mel'-
ChltlHS and the mill OWllel'S urt· likeh: to forlll 1\ combination to make vour 
ordtms illfruct-uous?' W 

The Honourable Sir ':Muhammad Alilul Huque: 1 do not anticipate that. 
The mill interests havc bl;!ell ill the fullest. co-operation with us but I ClIll, 
assure the Honourable .:.\1elUher that if l\ny ·meh contingency arises Govern-
melJt will be prepared to deal with that situation in us effective a manner ali 
tb(·y can. 

:Mr. N. X. Joahi: May I ask the Honourable Member that :.lll account of 
tll(j :ullest co-operation between the Government and the manufacturing interests 
of cloth, the 'poor consumert>' illterests are likelJ to suffer? 

The Honourable Sir Muhammad AzizUl Huque: I cutegorically deny that. 
The whole attitude of Goyernment has been to benefit the largt'st. consumer 
interestd in this country and U 8tutistieal study of the present position .will- con-
;VIllCt; ans reasonable. Ulan that that conclusion is the only logical conclusion., 
, Xr. N. :M. Joshi: Js the Honourable Member aware that on the Cotton rrex_ 

.tile Control Board, out of 25 members of th"t Hoard 15 members represent the 
manufacturing iuterests aBel the consumers are represented, I thil.k, by only two 
members? ' 

The Honourable Sir Xuhammad AlizUl Huque: I am aWHre oi it but I 
certullJiy do not accepL thut silnply because mill-owners' repre~e t tive  t\l:e 
t ~re, that will necessnril,y uft'ec.t the consumers' interests. III fact, our whole 
attItude has ~eeu to i{eep control over that bodv and look to the. interest )f 
:.the consumers in .the broadest possible manner. • 

Sir Cowasjee --Teh.a.ngir: Who represents labour on thi8 committee? 
The Honourable Si: Muhammad A.zilul Huque: I want notice of it. 
Sir OowasJee Jehangir: Is it a fact that Mr. Joshi is on that committe? 
, e~ o our&ble Sir .. :Mubammad Alilul Huque: That is my impression. 
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Sir Oowaajee lthanJir: Is not Mr. Joshi good enough for ten ct. er" ' ,' '~")' .. ". ~  

sentatives .,. ",~ ,~ f," . 
The Honourable Sir JluhammadAziaul Huque: 1 have not yet had a trW.~  . 

. strength with Mr. Joshi. . ' "  . .: ..... 
Dr. P. H. Banerjea: Is it a fact that the representatlOn of the Le t81~ 

<"0 this body has now. been curtailed? 
The Bonourable Sir Muhammad Aziaul Huque: I am not in a llosition to 

answer thut question just now but if my friend will put down a question; I 
shall answer that. 

RETALIATORY STEPS AGAINST THE PEGGING BILL OF SOUTH AFBICA. 

59. *Kr. Amarendra Hath Ohattopadhyaya: (a) Will the Honourable 
Member for Indiana Overseas be pleased to make a statement on the floor of 
the Assembly regarding the Pegging Bill enacted by the Natal Govetwnenb 
against the ,..ights of the Indian population of Natal? 
(b) Will he be pleased to Illy on the table the cor\.espondenoe ~ at passed· 

between tbe Natal Government nud British Go\"ernmentjn, India? . 
(c) What are the damages to the properties of the Iridian citizens of Natal 

causea· by enacting this In w, and how many Iqdians' are affected by ~ i  Bill? 
(d) What steps has the JIonourable Member under his-contemplation to force 

the bands of the Natal Government to withdmw this Pegging Bill, and when 
will such steps be takeD:1 
The Honourable Dr. N. B. Ehare: (n) ulld (d). Govermnent propose to 

initi .. te discussion of this question by llIeGns of a Illotion thiR Sesilion. 
(b) I regret again the correspondence referred to cannot be !llnct'd on the' 

table of the House us'it is confidential. 
(c) The Act. does not deprive any person of property already in his possession .. 

It i'3 designed to prevent further acquisition of pl·opt'rt,v. It it;; therefdl"t> not pos-
sible to say how many Indians ure affected in II material sense. 

Mr. 5. ']I. loshi: Will Government circulate copies of the Pegcling Act to-
"Members of the Assembly before the discussion takes place, so that, the discus-
~io  may be carried on in 811 intelligent manner? 
The Honourable Dr. 5. B. nan: Yes, Sir. 
Sir Muhammad YaJfJJn nan: Does this DiH affect the inheritance of the 

pt>ople who are already in possession of the property: 
'I'Ile Honourable Dr. N. B. nare: I want notice of that questiim. 

INDIANS REMAINING IN ENEMY OCCUPIED COUNTRIES IS F AB EAST AND BUBM£ 
EVACUEES. 

eo. *Kr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable 
Member for Indians Overseas be pleased to state if any news abou~ Indians in 
the enemy occupied countries in the Far East may be obtained through neutral 
or Red· Cross Services? 
(b) What is the number of the Indian civil population left in Burma, 

Malaya, Singapur and Java who could not be evacuated before the occupation 
of these places by the enemy? 
(c) What is the t-ota-l number of evacuees from Burma (i) who have been 

IJl'ovided with  occupation, and (ii) who have not been provided with any occupa-' 
tion in India? How many of these employed are Anglo-Indians and how many' 
Indians? . 
(d) What amourit bas been earmarked by the Government of India for-

financial aid to the Burma Evacuees, and what amount has been spent? 

The Honourable  Dr. N. B. nue: (9) It is possible to obtain information 
about individuals in respect of the following countries only nanlely, Japan, 
Japanese occupied China, Indo-China and Siam through the agellc,v of the-
. Protecting Power vilIS., S.witzerlflnd and the International Red Cross Committee •. 
I'he responsibility for providing the informatiOll refits on the Japanese Gov. 
ernment, the Protecting Power and the Hed Cross services beir .~, only inter-
mediaries. So far 7,662 enquil'ie!'l have been forwa\"ded and information has. 
'lwen obtained in 1,164 cases. 
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(b) .'fhe total number of the Indiam civil population left behind, ill Burma 
and Malaya (including, Sillgapore) is estimated to be approximR1Sliy 5,00,000 
and 7,45,000 resptlctivE:Jy. Separate figures for Indians stranded itl Singapore 
, Llnd Juvu are not available. '  , 

(c) It, is regretted that accurate information is not a'.aHable. The establish-
Inf.'nt of mae-hinery to obtain it is now in hand. 
(d) A sum of Rs.'l,43,OO,OOO approximately was J;pent during't.Lc last. finan.· 

cial year in connection with the' art'sngelllents made fOl' the reception, dir;persal 
utld maintenance of Illdian eVllcuees; of this sum, l .~arl~  70,00,000 was granted 
ns financial assistance to evacueeS and dependent.s of Indialls tltruncteu in ,enemy 
c.c('upied ('ountries. A sum of one crore has been providi.'d in ~,I  budget for' 
the current fin a,neia I year to meet expenditure 011 the mainten:tnee of India n' 
6vaCuees and dependents of Indians stranded in (,Ilelll~' occupied tprrttories. 

J[r. X. a.. -8OIY: Would the Honourable Member correct ~ a ~W('r toplIrt 
(c) of the question. in t~e lig?t of tb~ (ll1 ~er, whidr !' .mY8clf. got t.) n liome-
what similar questIOn some time ago III this HOllse, gl\"lug qUite rdpqunte and 
full informution as regards the employment, of eV80uees under Government 11.11<1:' 

may I request the Honourable Member, after he hl;lS removed t,is :nislipprehen-
sio'; on the point, to bring that !>tatellIerit up to date? 
The Honourable Dr. If. B. ][hare: I am not aware of the answtr .that the 

Honoura.ble Member hus got. It is Bot befOl'e In(> here. Unless 'if) oecupatiomd 
censu!l of these evacuees is taken, it i8 not pqssibIe to give any accurattl' informa-
tion. That is why I gave the 61U1\\'er that the machinery for obtaiHing it is DOW 
in hand. 
Kr. X. O. _eogy: I wonder if the Honourable Member is in a position to 

state whether the Anglo-Indians referred to in part (c) of this question compri~' 
Anglo-Burmans or BUMuo-Allgliuns, ,if I may use the term; what ~ the process 
by wIuch U1i Anglo-Burman or It Burmo-Anglian gets converted into an Anglo-, 
Indian for the purpose of securing jobs u"uder Government in India:' 
The llonourable Dr. N. B. Dare: T think t i~ questioJj. does unt arise out. 

of this. You had better give me notice. 

UNSATISFACTORY ABRANGEMENTS FOR AOOOMMODATION OF MEMBERS OF ASSEMBLY 

AT SIMLA. 

81. *Kr. Am&rendra Nath Ohattopadhyaya: (8) Wm the Honourable 
the Labour Member be pleased to state if it is not the duty of the Estate Officer., 
Central Public Works Department, to arrange for the accommodation of the 
Members of-the Assembly when they nre ~ ted temporarily at Sim]a for 
attending Committee meetings? , 
(b) Is it not their duty to see that the Members are not put to ai'ly inconve-

uience on account of light or bod arrangements for accommodation? 
(c) Is the Honourable Member aware of the fact that the Cart Road quarters 

which were set apart for t.he A tlmbl~' l\1embE'rs viz., 2. 3 and 11 during the 
Hindu Law Committee Sittings were more inconveniently arranged in compari-
son with No. 20? Is the Honourable Member prepared to enquire into the 
matter of selecting these qunrters for thE' Assembly Member,. by the Estate 
Offi{'er during Committee meetings in May and June? 

(d) Will the Honourable Member conflider changes in the '81Tangements iD 
these quarters after proper enquiries? 
The Honourable Dr. B. K. Ambedkar: (a) The Estote Officer's duty is to 

~llot such accommodation to the Member" of the Central Le i ll\tur~ as is speci-
fied b~' Government in consultation with t,he House Committee. 
{b) All the quarters are plmmed so AS to avoid, as far as possibl", o ~' inroll-

v('mence to Members. . 
_ (c) The_ quarters on the Cart Road were built according to approved plans. 
(JLlf\r~er  Nos. 2 and?, are 011 the highest level and were reserved for the Mem-
ber:,\ III consultation with the HOllse Comirlittee of the Leoislature ils thev were 
c?nsidered to b~ ver:" ~o ve ie tly situated. The arrang;ment of the rooms ill, 
~o . 2 and 3 differs shghtly from that of Hie rooms in No. 20. Some em~ 
berf. consider It particular arrangement of the rooms in a house cOJl\'enient 
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ilTf'spective of the level o~ the house, while ot.hers may prefer quartars 
1 .. \ el iLTespective of the I:lrrangement of the rooms. It !!unnot therefore, 
that quarters Nos. 2 lind I) lire more inconvenient.ly arranged than No. '' IlIII~", ,"qal '" 

·11 ,was not occupied by uny Member of the Legislature, ns it was 'el Ctl fl 'tJ e l',,' ft~ 
.N,). 20. In the Cil'C1U1l8tunt:es explained, 110 gl'ecial enquiry is ca1led' , 

(d) As already stated, the quarters for the Members of the Legislature' 'were 
'l'est'rved in consultation with the House CUlllluittee of the LegislatUre, No 
,changes seem lJeCessHry unless the House ConlIllittee expl'eflses It desire for t ~, 

Sir Muhammad Yamin Khan: Mav I ask if the Members who ll,tte ~ 't e 
ub-~ommittee meetingll in Simla were usked to deposit a sum of Rs, 75 aiJ 

secl1nty before they could get electricity and wuter? . " 
The Honomble Dr. B. :B.. Ambedbar: 1 must have notiee of ttuit question., 
Sir Muhammad Yamin Khan: Does the Honourable .Member know that 

Members have been asked to deposit money here in Delhi:) 
The JloIlO111'abie Dr. B. It. Ambedl£ar: J have no idea. ' 
Mr. :t..lch&a4 Kavalrai: May I ask if there is any officer appointed tu 

-go round these quarters and look to t,he comforts of the Meinbers? 
The Honourable Dr. B. R. Ambedkar: 1 have no idea. 
Mr. 'Lalchand ]favalra1: \Vill the Honourable Member 'then appoint BOme 

<>fficeri' 
The JIonourable Dr. B. It. Ambedka.J: 1 will make inquiries in the matter. 
Dr. P. ]f. Banerjea: How many meetings of the House Cummittee are held 

.during every Session '! 
The Honourable Dr. B. It. Ambedkar:.It is for t ~ I!out:le Committee tu 

.declde how many t.imes they should meet. . 
Dr. P. ]f. Banerjea: Huve you liDy information on t ~ subjeet'? 
The Honourable Dr, B. R. Ambedk&tr: 1 remember there was a rneetillg vi 

the House l'UlllIllittee dlll'ing the last Session. ' 
Xr. Lalchand ]favalrai: l\IaY 1 know if !;OIHe of the Members of the House 

Com!nittee hu ve died lind huve' the,\ been replaced by some other :\lelllbers t 
The Honourable Dr. B. :B.. Ambedkar: 1 am very sorry to hear the news. 

but I am sure the House will take such t:lteps as lire necessary to nil t11l' ,"ucaney. 

PROVISION OF A RICKSHAW STAND AT THE CART ROAn QUARTERS, SIlILA. 

62. *Mr. ·Amarendra Kath Ohattopadhyaya: Will the Honourable Member 
for Labour be pleased to state if Cal't Hond quarterR in Simla arc [(eptior ' 
.()(l()uplt.tion by the l\Jembers of the'('cntrul Legislature? H so, lbes he propose 
,to ask the Municipal Committee of Himla (i) to set lip a HickBhnw AdelcL near 
,about the quarters for the convenience of the ~Ier b lrll  and (ii) not to 
,charge security deIlosit for temporary occupation of the quarters by thE! 
Assembly ,Members for electric light? 

The Honourable Dr. B. R. Ambedka.r: Ap, the )'lembpJ'S oel·uP.\' a very limit-
-ed number of quarters 011 the Cart R(Jucl for !;IJOrt pcrio!l8 at a til'le, Goverll' 
m(>llt dOllot feel jl1stifi(>d ill a Jproal~ i  the Silllla. Municipal Committee for the 
provision of a rickshaw stand in the locality. The supply of electric energ,\' in 
SilJ'lla is the concern' of the 8imla MUllieipnl COUlmittee Ilnd Government regret 
they are unable to int.erfere with the Municipal arrangements in rhis respect. 

REMOVAL OF !NTER-PBOVINCIAL BAN ON J,i'OODGRAINS IN THE NORTH ANI) BAST 
I{.EGION. 

63. *JlaUlvi Muhammad AbdUl Ghani: Will the Honourable the Food 
Member please state: 

(a) the r(;al;QllH :;.nd t'ce~ 'ity of removing fh£' inter·provincial bun on food 
.grains from Bihar, Bengal, Orissu, Assam and Assum States; 

(b) thl) rel180n for singling out the IlreR newly cre"ted by him; 
(c) whether Bihur is R deficit Province' in matters of food gra.ins and food 

stuffs Bince itf; creation; smcl 
(d) the renson ft,ll' not lifting the ban on food grains from Provinces other 

ethan the newl.v erented North and Enst region? 
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The Honourable Sir Muhammad Azizul Huque: (a) and (b). l'heHonour-
'.abl~ Member's attention is invited to the l)ress Communique dat~d the 18th 
Ma.y, 1948, a,cop" uf which is laid on the table, . ' 

(r) Normally Bihar is deficit in respect of wheat and rice but the 1943 Biha.r 
crups have been exceptionally good aud Bihar was considered to ha Vf' an export· 

'able surplus during the current year. 
(d) The policy appropriate to different areus in ludia is constantly under 

J'eview by the Food Deptlrtment, und at the time, the action taken was appro-
priate only to the Ea>3tern Hegion. 

PRkSS COMMUl ... ·/ CJU I~. 
No RESTRICTION ON MOVEMENT OF OO lill.AJ~ ., .. 

As the rice situation in Norl.h East India ahows Ji~t1e improvement despite a ,su!!iclency 
of clom"8tic Aupplies. the Cl'lltral Government have, ~ecided to l'"move all restrJ7tion8 00 
,the free trading of all foodgl'aios and their products In ,As!IIlnl, !kngal, nlhar, OrIssa . and 
t.he ,Eastern States except in reap"ct of two areas concemmg the first and last ame~, l'rom. 
Ma, 18, therefore traders will be free to mo\'e an.d to ,spll stoeks through?u,t t l~ larger 
block of tt'rritory and no barriers to free trading wJll eXIst. The, local ~dJ Ill 18tratlO  aro 
.taking parallel action to force stocks into consumptIOn uudC'\' til" F oodgrams Control ·Ordoo-, 

Foon lJEI'ARTMENT; 
."'lew Delhi, May 17, 1943. 

'Mr. Muhammad Nauman: Is the Honourable ~ember nwar"e that since the 
ball was lifted from the market, t,he price of rice in Bihar shot up from Rs. 10-2·0 
.a waund to Hs. 20 it maund within one week? , 

The Honourable Sir Muhammad Azizul Huque: J W:1l'; in tJint (llP week in 
'QILe diHtrict of Bihar and, while I admit that the price did rise, I do not admit 
the accuracy of the figures of the Honourable :Member. ., . 

Mr. Muhammad Nauman: Is the Honourable Member aware 0, "h(' quantity 
~f rice that was taken away from Bihar, particularly during that period? 

The Honourable Sil' Mu,bammad Azizul Huque: \'0, 
:Mr. Muhammad Nauman: Will the HOllourable .\fember make an inquiry 

. .HIlU rind out how it Jill" nft'edecl the province? 
The Honourable Sir Mubammad Azizul Huque: \Ve have heen making 

inquiries. 
:Hr. Abdur Rasheed Ohoudhury: Witn reference to clause (a) of the ques· 

tion, may I know whether the ban ,,'as relJlovet!. with the approvI11 of the Gov· 
,ernments concerned? 

The ltonourable Sir Muhammad Azizul Huque: A decision had to be taken 
en this question, but I wish to discuss this question in detail when the Food 
Hesolution is brought before the House. It is imp03sible to disC'u8s 0. qupstioll 
like this in reply to a f:;upplement.ary quel>tion. All I call say is tLkt be e l~l' 
there is an emergency like food it is n,ot alw?ys possible to consult allconet'rn-
-ed. \Ve had to take certain emergent steps flS rescue measures. At the SlIlIIP 
11me, there was a Conference held before this Press Communique wag issued llnd 
.as far as we can find out from the reports a.nd the views of the Directors of 
Civil upplie~ of the different Provinces, that WRli.' the metbod wbich "'lIf; 
,cclll;;idered to be advisable in the circumstRnres. 

l4r. X. O. Weagy: Did, the Honourable Member consult the Honourable the 
Honw Member as regards the constitutional aspect of the question which involv· 
-ed the sll:persessioll of the authority of the Provincial Government;::' We dis-
-cusRed thiS very point ~'e terday. . 

The Honourable Sir Muhammad Azizul Huque: I do not think I admit tllut 
it is ~ supersessioll of the cOJlstitutional responsibility of the provim',e, but '111 
... nr dlfficuitief; Ill'e due to the constitutional disabilities f!"Om which. we suffer, 

Dr. Sir Zia Uddin Ahmad: Did the Bihar Government agree to the al'r!lllge-
ment mentioned in t.his CJueAfioll? ., 

, The BonourablAt Sir Muhammad Azizul Huque: As I have said, it is not the 
BIhar ov~r m~ t. This decision was taken by the Department in "iew of fhe 
'E:m€rgent sltuatlOn that had arisen at the time. A Conference WIlr; htld on tlw 
10th of May in Calcutta in which the Adviser to the Bihar Govemrnent, if ! 
Toisl>ake not was present und in wbieb the Directors of Civil Supplies of the 



132-' LEGISLATIVE ASSI!OIIBL\". ~B 

C'thel' two Governments w<:!re also preseut. e~e is no doubt that 
in favour of certain other course of action. But if the situatioll "iVR.B 
the Government of India considered that it could only be saved b\' ,free 
l"r hy modified. free trade, they were inclined in favour of the free t;adt,. 
Mr. Abdur Rasheed Ohoudhury: May 1 usk whether the ban was reDlQ,tj 

~ etel) as an experimental measure'? ,  ' 
The Bonoura.ble Sir Muhammad Alilul Buque: 1 lto not think in the matter 

of civil supplies a.ny Government clln carryon experiments. 
Dr. Sir Zi& Uddin Ahmad: Is the Honourable l\1embel' r~ that .. a 

result of this amwgemerlt some capitalists from Calcutta went to Bihar t.~ 
purchase rice at any price and in any quantity they couI3 get anlL suddenly the 
price went up? 
The Bonour&ble Sit Kllbamm&d "lui Kuque: My difficufiy is that. in order 

to lepls either in the affirmative or ill the negative I have to accept some ()f 
the facts which my Honourable friend has stated. It is undoubtedly twe that &, 
number of people were there, btit these people were tl10se \rho had a very 
krge number of industrial lubourers to feed and people who ,had to keep their 
mWlicipalities and civil life ill proper order. I do not deny that 'the price 'did 
rist:, out for the time being there was no other e (~ape from "the C:lurse which 
we took. 1 can assure the House that in the opinion of the Gtwemment of 
I'Jdia if that aetion had not been taken, we would have been ill ~I complete 
.'Ilaraiytic condition. 
-, sir Muh&mmad. Yamin Khan: Could not this action be taken u little earlier? 
The Honouf&ble Sll Muhammad AIllul Buque: \Ve a11 ma~ b"come' wisot· 

after the event . 
.Mr. President (The Honourable Sir Abdul' Rahim): The Honouruble Membel:' 

ought to confine himself to answering the questions as concisely us possible B,,; 
there is goiug to be, It de~ate on this subject. 
Tbe Bonounble Sir 1I1Ibammad Alilul Buque: If the Honourable Member'3-

will give me before th<3 debate the points on whlch they want eluciulitiou, 1 shall 
try my best to meet every question that has been raIsed. 

Pandit Hila.kantba DaB: Is it not a fact that this experiment hUB bElen revers-
ed iJecam!e it was found detrimental to the interests of the province? 

, The Honourable Sir lIuham.mad Alilul lluque: I do llOt accept, first of all, 
that it is un experiment' nor do 1 accept that it has been detrimentul. I take a 
larg(\ view of the matter iu tohe interests of India as a whole and thl3l'efore the 
decision which we took was the best in the circumstances. ' 

llr. President (The HonourRble Sir Abdul' Uuhim): Next question. 

RETALIATORY STEPS AGAINST THE PEGGING BILL OF SOUTH AFRICA.. 

64. *Mr. Lalchand HavaJrai: (a) Will the Honourable ~ ember for I dia ~ 
Overseas be' pleased to state whether he is aware that the recent di crimi &~ 
tor~  legislation passed b;V the South African, Government has caused grea.t 
unrest amongst the Indian Nationalists there and a great concern over it in. 
India? If so. what steps. does the Honourable. MembeT propose to take to. 
effectively afford relief to the Indians in South Africa? 
(b) Is the Honol,lrable Member aware that his predec6t1t!ors ill office have 

publicly stated that 80 far as questions connected with overlJeas are co ~ 

eerned, there is no difference of opinion between the Government of India. 
and the people, but Government are helpless ill the' matter\' If so, what new 
methods does the Honourable Member propose to -take to overcome the 
existing obstacles io the-way? . 
(c), Is it a fact that Mr. Amery, the Secretary of State for India, has 

stuted in Parliament that His Majesty's Government have refused to iuter-
fere in this matter? If so, what alternati"e l'emedy dO ~8 the Honourable 
Me,mber propose to applyi' 
(d) Is the Honoul'able Member prepared to apply the Reciprocity Act and 

such economic and other sanctions as are open ill this c')ulltry to 'l;iudicate 
the' Nation's self.respect against the racial discriminatory pQJ.icy now st.atu-
torily recognised ill Natal? . , 



STARRED QUESTIONS AND ANSWERS 133 
. (e) Is it a fact that the Secretary of State has. refu8~d to take ~p. India's 

case with }'ield Marshal Smuts and he has no mtention of permlttmg the 
adoption of any economic sanctions by the Government of India? If so, does 
the Honourable Member propose to explain his policy on this very vexed 
question, and .to put facts plainly before the House? . . 

'!'he Honourable Dr. K. B. Khare: (a) a~d (d). The Honourable Members, 
attention is invited to the reply already given to parts (a) and (d) of Mr. 
4marendra Kath Chattopadhyaya's question No. 59 t,hia morning. 

(b) It is correct to say that there is generu.lIy unanimity of opinion between 
the Government of Indill and the people on overseas questions. I am not aware 
what statements by my predeces&Ors ill office the Honourable Member has i~. 
mind. As regards future action ~ would ask the gonom'able :Member to await 
the discussion on this subject to be held this Session. 

(c) and (e). I must refer the Honourable 'Member to the answer given by 
Mr. Amery to a question in the House of Commone on 22nd April, 1943. 

1Ir. Lalch_d Kavalrai: May I know from the Honourable Member whether 
he is quietly following the former policy of the Government, which is "to do 
nothing", or is he following a new policy? 

The Honourable Dr. N. B. Dare: Wait and see . 
.Mr. E. O. Neogy: With reference to' part (c), tl.e o oura~le Member 

referred us to the answer given by 1\1r. Amery in the House of Commons. We 
have to depend upon the version of such answers us lippearing in the news· 
papers. Would he be pleased to place on the table of the House an authorised 
version of the answer? I dure say he has got an authorised version. Sometimes 
.it is not quite safe to depend upon newspaper versions of answers on such 
important 'matters. "Vill the Honourable Member consider that? 

The Honourable Dr. N. B. B:h&re: I will consider that. 
REGULATION OJ!' EXPORTS OJ!' FOODGBA.INS AND RESTBICTIONS ON FORWARD 

CONTRACTS •. 

65. *Kr. Lalchand :Bavalr&i: (a) Does the Honourable Member for Com-
merce propose to make u. full st.atement on the policy of the Government of 
India regarding pennissioll for imports into and exports froUl India? 

(b) Which are the foreign countries to which exports of food grains and 
other commodities can be made from India? Are any pertnits granted for 
that purpose? If so, Hre they granted by tl:Je Central Government direct ur 
through the Provincial Governments. and what officers have been entrusted 
with that work? . 

(c) Have any 'restrictioDH been placed on mHking forward contracts by the 
})eople in India? If so, ill what parts of India, and on what food ·grains or 
other saleable commodities? ' • 

(d) Has any such restriction been put on the forward contracts of oil seeds 
;Qnd 61ack pepper? If so, in which provinces, and since when, and for what _ 
re'asons? ~ 

(e) Are Government aware that owing to the' sudden restrictions ir!lp6sed 
-the prices of these articles are seriously affected and I!.lerchanta suffer a 
very heavy loss? 

(£) Do Government propose to reconsider their policy and to give Buffi('.ien; 
previous notice to the public while imposing restrictions? 1£ not, why not? 

The Honourable Sir Kuhammad :Amul Huque: (a) It is not possibl,e to make 
~ full statement on export and import policy in answer to l\ question. Briefly, 
Impprts are regulated imd confined to ar.ticles in essential demand to ensure the 
'best utili a~io of aVlliluble shipping tlnd to eon serve difficult currency while 
'-CxPO!ts of. Important commodities are l'egulnted aceording to economic warfare 
-c ~ c1eratlO  and to the supply position 'of each ar~cle in relation to our own 
-clvlhun and war requirements. 

(}» '1;'he broad position is that exports of certain goods are prohibited to all 
,destmatlOns, those of certain others are permitted to particular destinations, 
principally ('ountries normally dependent on India for supplies, and other 
,controlled goods are allowed to be exported to all allied and neutral countries 
!subject to varying degrees of restrictions. All exports outside India are 
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oootrolled by the Central Govemmeqt, licences being issued by the appropriate 
Departments of Government or by Export Trade Controllers at the ports. 
(c) Yes. The Government of India have prohibited future trading in wheat. 

~m, raw cotton: cloth and yarn, bullion Hlld the following dasses of oilseeds, 
VIM., groundnut, linseed, mustard sEled and rapeseed or tori,aseed. 
. (d) On .certain classes of oilseeds only but not on black pepper. The prohibi-
tIon was lmposed in order to eliminate speculative activity in the oilseeds. 
market which had forced up prices to unprecedentedlv high levels. It extends 
to the 'whole of British Indio, and ('ume into effect ~ ter the close of business 
on 31st May, 1943. ~ 

(e) Government are aware that pdces huye corne down. . 
(f) Wherever possible sufficient notice is given to the trade, but Government 

must retain the right to aet swiftly wheu this ill necessary ill the interests of 
the economic stability of the countrv. . 
JIr. LalcluLnd :Havalra1: With rei~\'e eeto part (a), ma~,I-. o  whether the--

question of imports and exports also will be ('ollsidered and the facts put before 
the House during the dist'ussion on food debate~) 
The Honourable SIr Muhammad Alizul Huque: If it relates to the question 

of export und import of food, I shllll be prepared to {\Dswer that. 
Dr. Sir Zia 'Uddin AhJhad: Has the Honourable Member considered this fact 

that the policy of asking the Agellts to pur('hase these food grains at any price-
and in any quantit.y has really raised the price level and lowered the purchasing 
power of the rupee? .• , 
. The Honourable Sir Muhammad Azilul Huque: A thesis esn be written on 
the eauses of any event in war ~o ditio  today. It is very difficult to answer' 
this question in the form of a shortllnswer. Anyhow, I shall be prepared to-
answer these questions during the food debate. 
Dr. Sir Zia 'Uddin Ahmad: I ehallenge the Honourable Member's views on 

this and the previous question. He never consulted the Legislllt,ul'e on thi", 
important point. 
The 'Honourable Sir Muhammad Alizul Jluque: I think it . was Edmund' 

Burke who said that challenges are serious things. 
Seth You! Abdoola HarOon: Is he banning the forwl,\rd contract of black 

pepper also? . 
The Honourable 'Sir Muhammad Allzul Huque: That is a request for action. 

I do not know whether it arises at all. 
JIr. President (The Honourable Sir Abdur ~ im)  If the Honourable--

Member is not' prepared to answer, he need not answer. 
The BonOlU'able Sir Muhammad Azizul Huqu&: If I am certainly as.ked to-

an,",,'er here and now, I will not be able to do so. If a question is put down, 
I will. We had to take immediate measures where the situation was such 
that without taking such steps, it would be impossible to keep the situation under-
control. 
JIr. K. O. :Heagy: With reference to the recent announcement that exports 

of rice will not be permitted hereafter, will the Honourable Member state the 
countries to which rice has been sent of late from India? Is he in n position 
to give an approximate ideo. of the quantities of rice so sent? . 
The BoDourable Sir Kuhammad .AllIol Hoque: That question does not arise. 

It is for you to decide, Sir. A point like this would be better pursued in the 
food debate. 

JIr. K. O. :H8OI)': It is relevant to pRrt (b). _ 

JIr. Prelklent (The Honourable Sir Abdul' Rahim): If the Honourable 
Member is not prepared, he need not answer. 

WATER SUPPLY IN NEW DELHI AND DELHI. 

I 86. ·1Ir. LalchaD.d lfavalral: (a) Will the Honourable the T ... aboul' Membtlr' 
~ pleased to state the arrangements that have been made for the supply of 
Bufficient water for a!J purposes in New Delhi and Delhi itself to remove the-
mconveniencecauserl by the scarcity of water in these very hot daylJ? 

'. 
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(b) I.; it a fact that the Jumna river-bed ·was· being straighte!lI;d to ~t~ 

water to the pumps? If 80, how far. has that scheme pr?gressed, a ~ wiU. 
the water brought therefrom be sufficlellt for all purposes ill both Deihl and 
New Delhi?' • 

(c) What arrangements are proposed to be made to cool the water which. 
in these Bummer days gets too hot in the pipes? 

The Honourable Dr. B. R. Ambedkar: (a) In order to improve the supply of 
filtered water, five additional filters were installed this summer, and two large 
pumping sets have been ordered from Englaud and Bre expected in India in 
October. The scarcity of unfiltered water was due to a Budden fall in the 
level of the Jumna. In order to raise the level of the water, a series of bunds 
was put up across the channel. The situation has since improved and there is 
now no shortage. ' 

(b) Experiments for training the river so as to ~ivert its dry weather channel 
along the right bank, on which the pumping station is situated, are being 
conducted at the Central Hydro-dynamic Research Station, Poona. A committee. 
of experts recently appointed to investigate the matter have submitted their-. 
repbrt which is being examined. 

(c) No arrangements for cooling the water are feasible. 
Mr. Lalch&nd Navalrai: Whv is it not feasible? Is it because it is too eold 

here? . 
The Honourable Dr. B. R. Ambedk&r: The Honourable Member is entitled: 

to draw his own conclusions. 
lIIr. Lalchand Nav&lrai: Is it unusually cold here? 
The Honourable Dr. B. R. Ambedk&r:'I leave mv Honourable friend to draw 

his own conclusions. -. , 
Pandlt Lakshm1 Kanta Maltra: Why don't you utilise the Defence of India 

Act for this purpose I 

STEPS FOR REMOVING THE GRIEVANCES OF INDIANS AFFECTED BY THE PEGGING AOT 
(jF SOUTH AFRICA. 

61. *Mr. Govind V. Deshmukh: Will the Honourable Member for Indiana. 
Oversl)'ls please state: 

(a) if he' is aware of the public opinion in India expressed on the platform 
and in the prbss against what is known as the ~ i  Act passe,d by the 
Government of South Africa; 

(b) what steps have been taken to remove the grievances of the Indians 
affected by this Act; and 

(c) if he is aware thilt this Act prevents indirectly as well as directly the' 
cal:TJing on of any trade or business by Indians in European quarters in the 
cities where this A(·t is made applicable? 

The Honourable Dr. N. B. lD1a.re: (a) Yes. 
(b) The question what action should be taken by the Government of India is 

engaging their atteAtion. 
. .(c) It is not clear what the Honourable Memper means by directly and 
mdlrectly. If he' means that an Indian wilJ" not in future ba able to carryon 
trade, in premises situated in predominantly EuropeaI! areas but not already 
?Ccupled by Indians the reply is in the affirmative, but the Act does not apply 
m the case of. premises in suc'h areas lawfully occupied by Indians before the 
22nd March, 1943. .. 

lIIr. N. II. JOShi: Mav I know whether the Government of India consulted 
the Standing Emigration 'Committee on this Sou tTl African question? 

The Honourable Dr. N. j. Ehare: Not yet. 
Mr. N. 11(. JO&hi: Why? 
The Honourable Dr. :N. B. lth&re: Thev will be consulted verv shortly. 
lIIr. Govind V. DeShmukh: Will the Standing Emigration Cor mitt~e be 

consulted before the discussion or after the discussion of this question ill the· 
House? . 

The Honourable Dr., N. B.nare: Perhaps after the discussion. 
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.. 1Ir.~. ~llddl  Is it a fact that Government only consulted those whom 
they considered Important and kept out others whom they thought uniIilportant? 

The lloaourable Dr .... B. Khare: Not at all, Sir. 
Kr. It. O. H.8OIf: Who seleeted these worthy gentlemen who I understand 

came up to Delhi some time ago to tender advice t9 the Honourable Member in 
charge on t.his subject? , 

The ~uiab1e Dr. H. B. Dare: I selected them. 
1Ir. It. O ... eogy: Did it ever occur to him that perhaps the Legislature 

'Would expect the Standing Emigration Committee to be given preference in 
auch mattere? 

The Honourable Dr. B. B. na:e: I have not decided that I will nQt invite 
them. 

:SOUTH AFRIOAN BAN;KS, INSUlLANOE COMPANIES C~, ~ INDIA. 

68 *.r. Govind V. Deahmukh: Will the Honourable Member for Indi,ans 
Overseas please state: ' 

(a) if there are any South African Banks in India; if so, whel'e; 
(b) if there are any South African Insurance Companies in India,. if so, 

, where; what the extent of their business is; and 
(c) if there are any South African firms in India doing import and export 

business; if so, whcre; and what the extent of .the trade import as well 8S 
I export,-between South Africa and India is? 

The llODourable Dr. H. B. Khar.: (u) and (b). No. 
(c) Government is not awal'e of any South African firm in India doing import 

,and export business. Aecording to the Joint Stock Companies' returns, thel'e 
is only one South Afri('an Company in India whiph, is located in Calcutta a~d 
is dealing in real estate business. 

The total British Indian trude with the Union of South Africa in the year 
'1942-48 was: 

Import 
Export 
~. port . 

BB. 
2,2&,96.969 

10t34,99, 1715 
10,1515,371 

<CENTRAL GOVERNMENT'S POLICY re PURCHASE AND MOVEMENT OF FOODGBAINS. 
I 

69. ·.r. X. O. Heogy:(a) Has the attention of the Honourable the Food 
Member been draw:l to ;Major General Wood's broadcast of the 16th April 
last, in which he ilnnoullced that the Govemment of India intended to buy 
foodgrains to the value of something over '100 crores of rupees during the 
next 12 months, t a~ the amount of foodgrains to be surrendered by pro-
vinces and States which had more, than they required as we'll as amounts to 
be received by those in deficiency had been'determined, nnd that the Central 
Government was going to buy foodgrains 'to move them from one place to 
another, and also to build up u reserve stock to establish and maintain all 
.~quilibrium of supplies and prices all over the country? 

(b) What were the provinces in deficiency, and what wera the quantities 
:,as determined upto the time of the announcement, that each of these l,rovinces 
in deficiency was' tll get out of the 100 crores worth of grains or more to 
be purchased? ' 

(c) What has been the total quantity of foodgrains purchased upto the 
15th June, and how much of it (i) has gone to provinces other than Bengal, 
(ii) has been taken into the' reserve stock, (iii) has been sent to Bengal prior 
,to the 16th ~pril  between the 17th April and 17th May; and between the 
18th May and 15th June? 

(d) Has the attelltion of Government been drawn to the Press report that 
-the Central Governm.ent will be lending 5l . crore rupees' worth of grains to 
B~ al  ~ at qu~tlty of foodstuffs does thIS amount represent in tOllS? Is 
tliis quantIty to be 10 excess of what· was adjudged as Bengal's share as 
.co te~plated in the aforesaid announcement of thtl 16th April? 
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_ (e) Was the Central over m~llt  responsibility for .moving f~ rai  
from one place to another, as aJ?D,?unced 0!l the 1 ~ -:lprIJ •. afiected lD any . 
wa.y by the withdrawal of restrIctions on m~er-provmcIal t,ransfers of food-
.grains announced on the 17th May last? ... .  .  . 
(f) How has the e:aid withdrawal of restrlctlons'on the mter-provmeial 

movement of foodgrains operated in practice. and how ftu' ~a8 the situation 
in Bengal improved 8.8 a result thereof? 
~e Hcmourable Sir Kuhammad Azilullluqu.: (8) Yes. 
(b) The provinces which were ('onsidered to. be in deficiency were Assam. 

Bengal. B'ombav, Madras, N. W. :F. P., Orissa, Ajmer-Merwara and Delhi. 
It is not in the public interest to give the amounts' of their estimated deficits. 
(c) A statement is placed upon the table. 
(d) The GO'Iiemment of India have seen the Press report in question. It is 

incOlTect, since there was no question at !lny time of lending 5i crore rupees 
'worth of grains 110 Bengal. 
(e) Yes, Sir, witbin the Eastern Region. 
(f) The withdrawal of restri('tions has resulted in a larger flow of supplies 

dnto Bengal. 

Skltement. 

(,) Total quantity of foodgraiJls purchaaed upia the 15th J JIll6, 19'3 . 
(ii) Quantity d6llpatched oui of the above to Provinces other than 

Tons. 
9,97,400 

Bengal up to 15th June, 19.3 . . 6,49,400 
(iii) Quantity taken into l'tlIIIlrve stock. •• • Nil . 
(itl) Quantity sent to Bengal prior to the 16th of April 83,800 
Between 17th April, 11,l43, and 17th May, 1943 .  .  .  .  . 11,1100 
Between 18th May, 1943 to 15th June, 19i3 .  . .• .  .  . 26,300 
The balance represents quantities purchaaed bUt awaiting despatch or quantities despatched 

.te States. . 

)[t. K. O. lf8Ol1: ,May I know whether this promise rnadeby Major-.General 
Wood. is going to be implemented? 
The JIoDourable Sir MuhammadAailul HuqQe: It has been the efiort of the 

Food Department ever since the basic plan was started, and from even be~ore, 
to try everything humanly possible to meet all commitments. But there are 
so many limiting factors, which' I will explain to the H;ouse on the ;Resolution, 
that we have not been able to meet Sf! much as we would ourselves· wish to. 
Mr. K. O. lfeo y~ Then was this bombastic statement of M;ajor-Glmeral 

'W ood merely· intended as propaganda? 
fte Honourable Sir Kuhammad AI1IUl H1tque: I do not agree that it was 

bombastic. But it is a fact,--which might have given rise to this miBappre-
hension,-that two loans, one of Ii crore rupees and another of 4 crores, i.e., 
nearly 5 crores in all were made to the Beng&l (loverm;nent to enable them 
to purchase rice in Bengal. There was also a loan of Ii Cl'Ores to finance the' 
purchase of wheat ana millets. In addition there was a ways and mea~  

advance of Ii crores but this was nO.t Solely for food purposes, and I apprehend 
that there was some misapprehension somewhere. 
1Ir. Lalch&Dd If.va1rai: 'How 'far have the pledges been implemented up 

till now? . , 
The BOIlourable ~lr Muhammad .AaiaUl Huque:  I shall answer that question 

·during the food debate. 
JIr. Ja.umadaa M. Kehta: Are Government 'aware that the total quantity 

of foodgrains produceti in this country is not wQrtb, much more than ;B.s. 100 
crores? ,  . 
The Honourable Sir Muhammad Asiaul ][uque: I personally have not C!\J-

cuJated that, but I know my own province and there the total food produotion 
. in rice is rOllghly A.bout 8, to 10 million tons and a i~ple calculation Will give 
a' figure near to my Honourable friend't;: figure. 
Mr. ,Jamnadas K.· )[ehta: But do the foodgrains at an total 100 crorefl in 

normal t.imes, not at the inAated ra.tes? 
The B.onourable 911: K1Jbamm14 AIlaul ][uqua: Ii is very difficult now to 

'enter into a statistical debate. 
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. Mr. E. L •. C. Gwilt: Muy I ask the Honourable l\:Iel.nber whether ~lu or
{jeneral Wood I> statemeut to the ~ffect that Government propor;ed to purchu"e 
u. 100 crores of rupee!:! worth of gram wus not uu expression of uu honest j.llt,efi-
tiOI~. and whether or not when {joverl1lnent went into the market to buy tfic 
grain they found t a~ most men's hands were ugaiust them and t ~t 1,.he ' 
I>L.)cks had. gone underground and whether umong them were individuals \~ o 
were men 111 authOrIty, a ~ if. ~o, whether the Honourable Member is prepared 
to state the names 01 the llldlviduais concerned? 
The Honourable Sir Kuhammad Asizu1 Huque: It is very difficult for me cli-

hand to, calculate the valut' of' foodgraiJ;ls which we proposed under the basic 
plan not only to supply to Bengal but to all provinces of India. But J will 
huve these figures culculated on tbe estimated price of that time and will placc 
, them before the Housp during the food debate. As regards the reason why 
that basic plan failed there is no doubt· nom facts which are well known tha"t 
every form of vbstruction wus placed,-though otdeliberately,~ ic  mad .. 
the plan ineffective. As to who did it and why, I would av~ bet'n ver'v glad 
to state, but at u t.ime like this I do not like to discuss this and possibly to 
alienate the sympathies of people who may have obstructed us, because fue 
problem is far too serious for me to ta('kle. 
Dr. Sir Zia Uddin Ahmad: Is it, a fncl, that the production of rice in Bengal • 

if. practically equi,nlent, to their conf.llmptioll and thnt the.,' nJ10wed tllt' rieL> -to 
be exported outside at enormous profits to a few individuals? 
The Honourable Sir Muhammad Azisul Huque: The Cent,rul Government's 

responsibility is not to sit in judgment over provincial acts. And even if there 
is any act of omission or commission Oil the part of Government, namely, t.hat 
they exported food commodities before the present crisis came, the r>rohlcnI 
today is ,,,hether the Government of Indic. WQuld penalise that Government 01' 
help them now when they ure in difficulty. I think t.hat q\lt'stion is thcmfore 
immaterial. . 
Sir Muhammad Yamin Xhan: Wby does the Honourable Member hesitute 

to give the uumeR of those who are oht'.tructing and what co-operatiou does he 
expect from t)J.em? 
The Honourable Sir Muhammad Alizul Huque: Supposing I have some pro-

vinces which .l1re the ouly surplus prC'vinces in the whole of India and from 
which foodgruins are to be supplied tc the deficit areas. Any. judgment on 
conduct which mayor may 110t be right may, humanly speaking, be misunder-
stood. Of course, to a general extent I propose to 'give every fact to the ou~e 
during the food debate. But I feel thni, it is not in the interest of the country 
as a whole that the qucetion of resPQnE-ibility or judgment should be discusilecl 
on this issue. We hnve to deal with eRtablisbed facts today. 
JIr. E. O. Neogy: 1 have no. desire to embarrass the Honourable Member in 

the verv difficult task which lies ahead of him, but is the Honourable Member 
aware ~f the statement made by responsible Ministers in Bengal charging the 
Government of India with failure to implement Hs promises? 
The BoDourabie Sir :Muhammad Azinl Huque: I. am not yet a:wnre. B~lt I 

have, been hearing every Government in the world bemg charged :WIth all 1cmd8 
of faults. But if true and if the Bengal Government :would realIse the e:,tcnt 
to which thiEl Government have tried to help that, provInce and other proVinces 
as well, they would not have Raid ODe thousandth part of what t,hey may have 

~ id. . f hI' B 1 h t  . Dr. Sir Zia Uddin Ahmad: It, is o~ n qu.eshon 0 e p.mg el1ga .. 1J. m 
helping Bengnl should we introd?ce m.l ~ryll1 other, provmces and Tatse the 
prict' level for all the consumers In IndIa. . 
The Honourable Sir Muhammad Azilul Huque: That queshon cannot bQ 

dis('llRsed in reply to n qnestion. 

REPAIRS TO fIrE TAJ MAHAL, AOBA. 
, 70. *JIlr. Kabi BaUh IUahi BakIh Bhutto: (a) Will . the Secretarv· for 
E-;1'lCation, Health and Lnndfl be pleased to state why the dome of the Taj 
Mahal, Agrn, is Rcnffolded? 
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(b) If it is for repair purp~ , when will the repairs be completed; and 

what will be the estimated cost of the repairs jI , 
(c) Wh;y wel'e £he repairs necessitated? . . 

1Ir. J. D. Tyson: (a) The scaftolding has been erected to enable a detailed 
examination of the dome to be made in order .to· aseertu!n what repairs· ure 
necessary. . . 

. (b) and (c). The rp.plirt of the COUlmittee which examined thequestioll of 
the nece,ssity for reJ:llllrli has bee.n referred to an expanded committee ot expf.l-
rienced engineers ana t\rchitects as IDtmtioned in my answer of 30th ~arc . 1943, 
to starred question Nv. ·135. Th"e report of the committee is, awaited. 

iii. Lalchand Navalrai: May I know whether actual work has comme ce~ or 
not?' . 

Kr. J. D .. Tyson; R.epairs that are obviously called for are being done. 
Mr. Lalcnand Navalrai: May 1 kno", how much time will it take to do the 

necessary repairs completely? I .' . 

Xr. J. D. 1"yson: .We have not received the Committee's report as to what 
has to be done. . . 

Qui Kuhammad .Ahmad ltalmi: Is the present scaffolding put up for a (\10ge' 
examination of . the dome or for its repairs? 

Kr. 1. D. Tyson: 'l'he scaffolding was erected .for carrying out a close (!x.s-
minution and it was hoped that whatever repairs were necessary would be done 
with the same scaffolding but now we propose to dismantle it after the examir.m-
fion is completed as it is likely to become. unsafe. 

(b) WRITTEN ANSWERS. 
MUSLIM ASSIt9TANT ESTATE OFFIOERS IN CENTRAL PuBLIC WORKS DlIIPABTMENT. 

71. *111. Nabi BakSh mahl Baksh Bhutto: (8) Will the Honourable 
Mernber for Labour be pleased to state the· number of Assistant Estat.e Offi(·.ers 
in the Central Public Works Department? 

. (b) How many of them are Musalmans? 
(c) Is the ratio of Muslims maintained? 
The Honourable Dr. B. R. Ambedkar: (l\) ]'our; one post being vacant at 

present. 
(h) None . 

. (c) Not nt prescnt, but the ratio :>f M;uslims will soon be adjusted o.s the 
Federal Public Service Commission has been asked to recruit a Muslim for the 
vacant post. 

CONSTBUOTION OF NEW BUILDINGS AT GHAZIABAD. 
'12. *SarciarSut Singh: (a) Will the Honourable Member for Labour be 

pleased to st·ate if hiR nttention has been drawn to the leading article in Dawn 
of the 29th June, 1943, unde.r the caption 'Thick Waste'? If so, what is the 
reason for building these houses at Ghaziabad and not near about New Delhi? 

(b) Is it a. fact that, these houses will be temporary constructions ·for the 
pe:·iod of war? If so, is he aware that accommodation for the Gazetted 
pedonn;;>! of the Government of India is inadequate in New Delhi? If sp, why 
no not Government propose to construct houses which may be of use"to t ~ 
GU7.etted 8tnff after the war? 

(c) What use will Government make of the houses at Ghaziabad if these 
arE' not required by the Defence Department after the war? 

The lIonourable Dr. B. R. Ambedkar: (a) Yes. But the facts stated in the 
article are not entireJ:v correct. 

(b) and (e). The matter is under consideration, and no definite decision has 
heen reached. 

COMPLAINTS AGAINST TONGA DRIVERS AND TAXI DRIVERS OF DJDLHI. 
73. *Sard&r Sut Singh: (a) Is the Secretary· for Education. Health nnd 

LUllds aware thn.t there is no control over tongas Ilnd tong" driverR in Delhi? 
(b) Is ~ aware of the fact-'- ' . 
(i) that tongH driv~r  decline to hirE! their to ~  -011 riites fixed by th6: 

Municipal Committee; 
, (ii) thnt no tonga il! Rvnilahle on the hourly basi,,; Rnd tllnt the policemen 

('ontro1Hng t~ toriga traffic decline to help pal e ~r  when appeaJed to?' 
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. (C) Are Goveniment aware t.hat the Delhi Administration has utterly failed 
Ill. th.IS re pe~t  If so, what steps do Government propose to take to remedy 
thIs lDconvemence of the public? 

, ' (d) Is ~e Honourable Member aware that taxi driverlS chal'Be Rs. 30 ~ 
day for a Journey 01 30 miles in Delhi proper? 1£ so, what are the scheduled 
rates, and how do Government propose to enforce them? 
~. J. D. Tyson: (a) The licensing of tongas in Delhi is in the hands of the 

DelhI u i~ipII.I Com ~i~tt .e, whose licences are by agreement accepted by the 
other mUnICipal authorItIes as valid for the areas of their jurisdiction also,. ' 

(b) The rates have recently been under revision; a new set of rates hs's now 
been n?tified which will coz;ne. into ~orce on tbe 6th August. Pending the in-
t,roductlQn o.f the new rates It IS probable that tonga drivers have in some caEea 
pressed theIr customers for higher fareb than were permissible under the old 
schedule. 

(ii) Traffic constables are not permitted to intervene in disputes between tonga 
dri~er  and customers regarding the fares payable by'the Jattel', but all com-
p1amts of overcharging made to the municipal authorities' are carefully invesii· 

. gated and appropriate action taken. 
(c) No. If the' pe~ial problems created by war conditions in Delhi and the 

present economic conditions are taken into account, the tonga arrangements are 
by no mea1j.s lmsatisfactory. In so far as abuses have occurred they are. due 
largely to the fact that the number of tongas is insufficient to meet the present 
demand, increased as it is by motor spirit rationing. In March last year the 
Delhi Municipal Committee authorised the issue of licences for an additional 
610 tongas, but owing to the expense of manufacturing new vehicles it has not 
yet, been possible to complete this number. -

(d) Copies of the old schedule of rates and the new schedule are laid on the 
table. Complaints of over charging in particular cases should be made to the 
Secretary of the Delhi Municipal Committee. 

DELHI MUNICIPALITY. 
SCHEDULE 01' RATES. 

(i} For anY journ.ey wholly within (a) C:ity a.nd Civi~ LineA, ROuth of id~e. (b) ~ivil L~ 
tIOuth of Ridg:e and Kmgsway, (e) New Delhi a.nd Sunehrl B~ , (d) New Delhi and City. (e) City 
and Nizam-Uddin or Humayun' RTomb, (J) New Delhi and Nizam-Uddin or Humayun's Tomb. 
(g) Sunebri Bagh and Nizam-Uddin or Humayun's Tomb by time rates &II below :-

Each BubBequent Whole day of 
Class. lst hour. hour or part of hour. 9 hours. 

II ' RI'!. As. . Rs. As. Re. As. 
Tonga ., 0 10 0 6 3 0 

(ii) For any journey as below (return fares aA shown if return is within 3 hours.) 
. 'Distance. Single. Return. 

New Delhi to Civil Lines, south of Ridge or t1ice ""84 
New 'Delhi to Ringeway. or vice ,,"84 '. • . 
New Delhi to New Cantonment or mce ,,"8(1 

Sunehri Bagh to City, or ~ ,,"8a • • • 

Re. As. Rs. As. 
1 0 2 0 
1 8 3 0 
1 8 2 8 
1 0 2 0 

Sunehri Bagh to Civil Lines, south of Ridge or tJi.ce 
,,"8(1 • • • • • •• 1 8 3 0 

Sunehri Bagh to Ringeway, or tnu ,,"B~ •• 2 0 4, 0 
Sunehri Bagh to New Cantonment. or tnCe ve,.8a 1 0 2 0 
City to Kingeway, or uioe ue,.8Q • • •• 1 0 2 . 0 

(iii) For any journey below. the rates including return, if return on the same day. 
Distances. ' RA. As. 

City, Civil Lines or Kingsway to New Cantonment, Okhla or Kautaji 5 0 
City, Civil Lines o.r lDngsway to Qutab,' ." .' 5 0 
Civil Lines or RmgBway to Humayun B Tomb, NlZ8oIJI·Uddm or 

Safdarjang . .. . " 0 
Sunehri Bagh or New Delhi to Qutab . . " 0 
Sunehri 'B~  or New Delhi to Okhla. . . . .. " 0 

NOTE.-(l) New Delhi is the area in Imperial Delhi, north of Government House and Central 

i ~ ) Sunehri Bagh is the area in Imperial Delhi, lIduth of Government Houae and Central ' 
Vista. 

(3) Hirers are at liberty to make 'any private arrangements for less payme~t8. . 
(") Time shall begin to run from the moment of engagemllnt and the time at which a 

licensed carriage iii ealW from lIo1ly public 'tarui mall ~ eonBidered &II the moment of engage-
ment. 
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(i) For any journey wholly within (0) City and Civil Lines, Bouth of Ridge, (b) Ch'il Lines 
BOuth ofJtidge and Kingsway, (c) New Delhi and SunehriBagh (d), New Delhi and City, (Il) oity 
and Nizam.Uddin or Humayun's Tomb, (J) New Delhi and Nizam·Uddin or Bumayun's Tomb. 
(g) Sunehri Bagh and Nizam·Uddin Or Bumayun's Tomb by time rates as below:-

Each subsequent hour 
Class. 1st hour. or part of hour. Whole day of 9 hours. 

IV Rs. As. Rs. As. _ _ 
Tonga, Tumtum . 0 4 - 0 3 By arrangements. 

(ii) For any journey as below (return fares as shown if retum is within 3 hours.) 
Distance. Single. Return. 

Rs. As. 
New Delhi to Civil Lines BOuth of Ridge or vice- ve1'8a 0 8 
New Delhi to Kingsway or vice tIIl1'Ba • .' 0 10 
New Delhi to New Cantonment or v~ tIIl1'Ba 0 8 
Sunehri Bagh to City or trice tIIl1'Ba. • " 0 8 
Sunehri Bagh to Civil Lines south of Ridge or vice verBa 0 12 
Sunehri Bagh to Kingsway or Wee tIIl1'Ba.. 0 12 
Sunehri Bagh to New Cantonment or vice tIIl1'8a • 0 8 
City to Kingsway vice 'IJIl#'Bfl •• 0 8 

By arrangements. _ , 
(iii) For any journey below, .be rates including return, if return on the same day. 

Distances. R.. AB. 
City, Civil Lmes or Kingsway to New·Cantonment, Okhla or Kaikaji 2 0 
City, Civil Lines or Kingsway to Qutab . . . .. 2 0 
Civil Lines or,Kingsway to Humayun's Tomb, Nizam·Uddin or saC· 

darjang . . . . . 1 8 
Sunehri Bagh or New Delhi to Qlitab . . . . .. I 8 
SunehriBagh or New Delhi to Okhla. . . . .. I 8 

NO'l'E.-(I) NeW Delhi is 'the area in Imperial Delhi, north of Government House and 
Central Vista. • 

(2) Sunehri Bagb is the area in Impedal Delhi, BOoth of Govemment House and Central 
Vista. 

(3) irer a~ at liberty to make any private arrangements for leBB payments . 
. (4) 'Fime shall begin to run ,from t~e mome t~f~ a elJ e ~ and the time at which a lioe'nsed 

oamage IS called from any public stand &him- be oo6sid'ered as tlie Inoment of engagement. 

DELHI MUNICIPALITY. 

SCHEDULES 0;' REVISED TONGA RATES FOR DURATION OF THE WAR OR UNTIL FURTHER NOTICE. 

Schedule I. 
J<'or any journey Wholly within Delhi, Civil Lines and New Delhi, the rates by time .hall be 

... foUows:- -

No. Class. 
Each Whole day 

1st half hour lst hour. subsequent of nine 
hour. hours. 

Rs. A. P. • Rs. A. P. Rs. A. P. RII. A. P. 
II-Tongas 0 9 0 0 15 0 0 9 0 I) 0 0 
IV-Tongas. . . . 0 i 0 0 10 0 0 6 0 3 8 0 

NOTE.-In the event of a tonga being taken from ODe of these areas to the other or lbeing 
engaged from the Iiltan,d at the main entranqe pf Delhi m~ railway station, the minimw'n hire 
due shall be for one hour or according to Sche4ule II or III as the case may be. 

ScMdule I I.-For any journey asbalow (return fares as shown if return is within three hours.) 
DiStances. Single. Retum. 

1. ~'rom Secretariat to Delhi City . . 
2. From Secretariat to Civil Lines, lIouth of Ridge 
3. From Secretariat to Kingsway. . . 
4. From Secretariat to Delhi Cantt. . . . 
5. From Connaught Place to south end or other places 

south of Central Vista . . . . . 
6. From Connaught Place to Ajmere Gate 
7. From Delhi City to Kingsway. . . 
8. }4'rom Del ~ Railway Station to Pusa College . 
9. From Delhi Railway Station to New Delh North 

of Central Vista or vice verla. . . . 
10. From Delhi to New Delhi south of Central. Vista 

upto Lodi Road and trice ver.a. • .- . 
II. 'From Delhi Railway Station to IIOUth of Lodi Road 

upto N.D.M.C. boundary or fJice _8a 

Rs. A.. P. Rs. A. P. 

180 300 
1 12 0 3 8 () 
300 600 
200 400 

1 /) 0 
0 .9 /) 
1 8 0 3 0 0-
2 0 0 

I" 4 0 

12 0 

2 0 0 
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Schedule ll1.-For any journey as below the rates inohiding 

day •• 

[28TH JULY, 1943 
return if ret'urn on the same 

NOTE.-IV Class fare will be 3/4 of the above revised rates. 
Distanoes. 

1. Delhi to Delhi Cattonment '. ' 
2. Delhi to Okhla and KalJtaji. . • . • • 
3. Del ~ to Hwnayun Tomb and Nizamuddin and SafdarjaDg 
4. Delhi to Qutab. . • • . . . . 
5, New Delhi to Qutab 
6. New Delhi to Okhla 
7. Delhi to Shahdara . 
S. New Delhi to Shahdara • . . . . . . 

Rates. 
R8. A. ,1'. 
600 
800 
400 
600 
I) 0 0 
I) 0 0 
300 
4, 0 0 

NOTl!:.-IV·C1ase Tonga Fares will be 3/4 or the above revised ratee. 
(Notes applicable to revised Sohedule II and III). , 

1. Distanoes from Delhi shall be taken from the. junotion' of Chandni Chowk and El;in Road 
Gppo8itethe Red Fort. The time taken to reach this point shall be paid for at the rates mentioned 
,above for ~ by time. Similarly rates fixed from New Delhi shall be taken CrOm the Central 
Wista and the time taken in reaching there shall be paid for at th6.fateil fixed for hiring by time. 
Nothing shall be added on this acoount to the fare for the tongas hirep f~om any pJace in ~ ee . 
The term .. in between" shall mean any place at a'teaser distance from the destination than the 

~ places specified. ' 
(Notes applicable to all revised schedules.) 

I. Hirer is at liberty to make any private arrangements for a l888er amoun,t. 
2. Time shall begin to run from the moment 9f engagement and the time at which a lioenaed 

~arria e is called from any publi.~ stand shllli be considered as the moment of engagement. 
By order. , 

NASRULLAH KHAN, p.e.S., 
Secrew.ry, MunicipalOommiUee, Delhi. 

:STATEMENT BY THE SECRET.£RY' OF STATE FOR INDIATe FOOD ADMINISTRATION IN 
I ~U.. 

,7'. *SardarSlDt SiDgh: (a) Has the attention of the Honourable the ,Food 
Member been· invited to the statement made by the SecretaIJ' of ta~e for 
,India on July 1st regarding the }'ood Administration in India? 

(b) Is this statement correct? lJ so, what officers are responsible for it 
,and what action has the Government of Indill taken against those who were 
:responsible for the plans being less 8uooeaaful2 

The Honourable Sir Muhammad .Azizul Huque: (a) I have seen a. l'ret-l8 
summary of the statement which the Secretary of State is reported to han 
tnadtl about the difficulties of the food situation in Indio. which have been 
mentioned by myself and my predecessor in office from time to time. I ha.ve 
'not, however, ReeTl any statement by the Secretary of State which purpol'tfld 
to be a 'condemnation of the Food Administration in India. 
, (b) In view of what I havp. said the question does not arise. 

GUiLDHALL SPEECH OF MR. CHU1WIIU.L AND REFERENOE ,TO INDIA.. 
'l6. *Sard&r Set Singh: Has the attention of the Leader of the House 

been drawn to the Guildhall speech of Mr. Churchill referring to "the vast 
'Sub-continent of India which we trust will presently find full satisfaction within 
1 .. he British Commonwealth of Nations".? If so, were the Government of India 
consulted before or after the speech? 

"!'he Honourable Sir Sultan .Ahmed: I have seen Press reports of the speech 
!referred to. The reply to the second part of the question is in the negative. '. 

SOHEME FOR CoLLECTION AND PUBLIOATION OF MUSLIM EPIGRAPHIOAL REOORDS. 
78. *Q&I1 M1JhaJnmad .Ahmad KAlm.i: (a) Will the Secretary for Education, 

Health and Lands please state whether th£l artiC'le entitled 'Muslim Epigraphy' 
published in the Delhi edition of the Dawn. dated the 16th .June, 1948. and the 
book entitled 'Revealing India's Past' publisb.ed in 1939. have been brought' to 
his notice? . 

(b) Is it or is it Dot a fact that, Epigraphia Indica was started for collect.ing 
and publishing epigraphicsl records, and that _Muslim inscriptions formed a 
(lomponent part of the scheme? 

(0) Is it Or is it" not a fact that seven volumes of t.his publication were 
published for the period 1888 to 1898? 

(d) Is it or is it not 8 fact that out of these seven 'Volumes only one 'Volume 
contained only a few Muslim Epigraphs and the rest were devoted to the Hindu 
antiquitiea? 
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(e) Is it or is it not u. foct that the remedy for this, deled wus adopted, by 

ercuting the post uf a iJIll.'t-time Epigraphist for M:USlilll inscriptions for publish-
ing u. record ill 11 separate joul'nnl, to be called Epigraphia ~lldo-l fo lemica.  

(f) Is it or it;! it not a fllct that the second volume of the latter publication 
dealt with the period 1009-10 and was published by 'Dr. Horowitz, a Professor 
of the M. A. O. CoUege. Aligarh?, , , 

(g) Is it or is it I10t al fact that Dr. Horowitz co'nceived the ideu of collecting 
.and publishing the Muslim Epigraphs in accordance with the dynasties and 
rulers? 

(h) Is it or is it not 'a fa(~t that this scheme was pursued only in two volumes • 
.in 1911-12 aud 1913-14 and discontinued thereafter? If so, why? 
. Mr. J. D. 'l'yaon: (a) and (b). Yes. , 

(c) No. Heven volumes were published for the period 1888 to 1003. 
(d) ana (e). Yes. l'he Muslim Epigraphs were published separately as part 

IX of the Epigraphia Indica in Volume lii and eventually developed into the 
~ Ji '' up iu 1ndo-Moslemica. 

I f) and (g). Yes. 
(h) Yes. The scheme of publiefltioll of inscriptions lIccording to dynasties 

was completed np to the Slave d;vnnsty but was discontinued owing to want or 
tmfficient material in hand. ,c. 

~C r l\IJoJ jo·OltCOLJ.I!.:C'l'lON AND IlUBLICATlm( OF MUSLIM EPIG1V.PHICAL RECORDS. 
71. *QUi Jluhallim.ac1 Ahmad Kalmi: (a) Will the Secretary for Education, 

Healtn und I~llDd  pleasE' state if it is' or it is not a,' fact that since the incep' 
tion in 1907 of, the scheme for the collection of Muslim Epigraphg only 14 issues 
deHJill:j WIth 4fJ5 iwscriptions have been issued up to the present" , 

(b) .Is it or is it nota faet t.hnt out of these inscriptions the majority', i.e .. 
about 234 deal with the HyderubHd Rtute, and the other Provinces are poorly 
repreliented :' 

(c) Is it or is it not a fHCt that sinee 1913-14 the post of the Muslim Epigra-
phist ha .. been (Jccllpit'd by un official of the Hyderubad State \~ ) is iv~~ an 
Hllowance of Us. 150 per mensmn for this work? If not, what IS the position? 

(<1) 18 it 01' j.; 'it lIot It fact that the said official has no staff ~r establish-
ment to hell' him in tho work'! If not, what is the I:'trength of hiS staff. and 
what art! the',r expenses? 

le) Is it 01' is it not a fact that while the Epigraphia Indica reserved for 
t.he Hindu I~)li ral'  publishes 4 issues in a year, the Epigraphia Indo-
o lf~m a publishf:s one i;:;sue allllost of the same size once in two veal'S with 

un averng(l of as insql'iptioIls? If not, whut are the fBctS?' • 
JIr. 1. D. Tyson: (a) uncI (h). Yes. ' 
(0) Yes, since 1915. 
(d) The official has had with him a mechanic and a peon on Rs. 25 and 

Us. 14 p.m., respectively. 
(e) Eight parts or ihe Epigraphia Indica and one part of the Epigraphia 

Indo-:Moslemica are pubJish,ed liiennially. 

ADVISABILITY OF IMPROVING THE CONDITION OF MU8LD1 EPIGRAPHY. 

78. *Qui Jlub&mmad Ahmad Kalmi: (8) Will the Secretary for Education, 
Health ann J .. Rl1ds t~tea. e sta.te if it is. or it is not a fact that a sum' of 
Hs. (\'),000 is s.pellit ~ Oovernmellt on t.he Hindu Epigraphy while the amount 
spent on Muslim tl~ J' lipt. y it'; not more thanRs. 1,800? If not, what are the 
eorr,wt fig\lres? ' 
, (h) 1s .it or ililit ,BOt a fact that inscriptions on copper pla~e .. Ill'e receiving 
the attentIOn of Epil.lraphia I dil~a, but no attention has yet been paid to the 
Fa/·n.wlIlI \YI'itten on paper lmd which from the perishable natl1re of the record 
reqtJIr~ greater Ilnd more immediat.e ottentioa? ' 

. Mr •. J. I). ~IOD  ta) In .the year 1942-43 the expenditure i~ cODl~cetioD 
With Hmdu Epigraphy Ipclmhng the office of t~e Government Eplgraphutt for 
1ndia, Rnd the Superintendent of South Indian Epigraphy was Rs. 56,768. The 
~ peDditllre on Mmililn Epigraphy, including publication charges, was Rs. ~J. ". . :: 
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(b) The articl~  published in the Epigraphia Indica ,include those on coppel 

plate inscriptions as well 9S stone and rock inscqptions, while lithic r~cord  
in Persian und Arabi(l ure published in the pi rap i -I do-l\1o 1e~cu. Farmans 
are as a rule dealt i~  by the Imperial e~ord Department and other .Record 
Offices. ' , 

ADVISABILITY OF niPBoVING THE CoNDrrION OF MUSLIM EPIGB4l'HY. 

,19. *Qazl Mubammad Abmad EUiDi: (a) Will the Secretary for ducatio ~ 

Health and Lands please stnte if it is or it is not 0. fact that the deplorable ~ di-
1ion of Muslim Epigraphy WIlS fully noticed in the book entitled 'Revealing India's, 
Past' containing contributions from the present and past experts,of the Arob eo~  

lo ic~l Department? . '. 
(b) Is it or iii it not a fact that a scheme for bringing the Muslim Bpigraphy 

to its proper standard wal> drawn up by the then Deputy Director General of 
ArCluoology, Khan Bahndur Moulyi Zafar Hasan, in 1~1-  If so. does the· 
Honourable Member propose to lay that scheme on the· taQle of the House? 
(c) W al~ steps, if any, have been ta ~ _ by Government for improving the 

condition of the Muslim Epigraphy in view of the scheme aforeaaid and the 
observations in ,. Hpyealing India's Past"? . 
(d) Do GoveruUJent propose to consider the advisability of improving the-

Muslilll Epigl'QJlhy as suggested in the article byappoiu~i  two Gazetted Offi-· 
cers (SuI'erint-endeut and Assistant Superintendent) a.nd e ~t' ti  to t e~ the 
epigraphical survey of all the Provinc.es. in India; and publishing the results of 
their research in the Epigraphica Indo-Moslemica which should' be ~u t out 
at least t ic~ 8. :. eat':' If not .• what is .their scheme in this respeet? 

Kr. 1. D. Tyson: (a) It was suggested in the book referred to that more 
attention should be giyen to Muslim Epigraphy. 
(b) and (c). The scheme was considered by the then Director General CIt-

Archreology butwut; dropped owing to financial stringency. The reply to the· 
latter half of part (b) is in the negative. 
(d) Government do not propose to make any change in existing arrange-

ments at present, but propose to examine the question when the financial situ-
ation improves. 

PETITIONS OF PENSIONERS OF THE SURVEY OF INDIA, DEHBA. DuN FOR DEARNESS: 
ALLoWANCE OR BE-EMPLOYMENT. . 

80. *Qui )[uhammad Ahmad ltulll1: (a) Will the Secretary for Education 
Health and Lunds please state if. it is or it is not a fact that the pe io er~ 
of the Ul\ e.~ of India, Dehra Dun, have applied to the Surveyor General of 
India, for a dearness allowance or in the altemntive for being re-employed in, 
their posts hr the duration of the war? 
(b) Do Government propose to consider the advisability of accepting either 

cf the two suggestions Dlentioned ubove? If not, why not? 

:Mr. 1. D. 'l'yaon: (3) Yes. 
(b) The re-employment of retired officials· otherwise than on public grOlmds-

is not permissible. The queRtioJl of granting relief to small pensioner& is UJ;I.der-
consideration. 

PuBcluSE OF CATTLE FOR SUPPLYING MEAT TO THE ARMED FOBOES. 

. 81. .JIr. K. O. weDgy: (fi) Will the Secretary for Education, Health aneI 
Lands be pleasC'd to statp,· th(, number of cattle slaughtered in Inaja to supply 
meut to t ~~ nrlt·, stutioned in India, in the years 1940-41, 1941-42 and 1942-43, 
separately? I 

(b) Whr.t is t ~ number of eaUle sb,\JgJ1tered in India for meat to bE' 
dehydrated and exported for the use of the armed forces outside India, in the 
:vearR ]940-41, ]941-42 find 1942-43, separnteJy? • 
(e) Wh,lt steps have Government taken to see that working cattle and the· 

cattle in prime of life are not purchased on behalf of the military nuthorfiies, 
. as el~ fiR f!old by the peoI,le, in order to st.o!, the· destruction of U1C working· 
cattle? 



STAJUlBD QUi:STIONS AND ANSWBRS 145, 
(d.l Whut steps huve Uovernmt!llt taken to see that cattle are not withdrawn 

fl\.lIn the rural are8b on account of the attractive prices offered for the purchase 
of cattle to meet the meat requirements of the fighting forces? . 

Mr. J. D. Tyson: (a) The required information il> not readily ava.i.lable. 
(b) No cattle are ~Jau tered ill India for dehydration either for export or 

for consumption in IDdia. . 
(c) The Government, of lndia huve issued instructions to all Armies aad. 

Central Commands, and a clause has bee ~i erted in all military contracts for 
the supply of beef, that worldng cattle used for ploughing and transportation 
will not be accepted and should not be, tendered for inspection . 

. (d) The instructions already issued b~' the Government of India in respect 
of working cattle used for l)loughing and tra.nsportation also act as a safeguard 
against the stile of useful cattle at attractive prices to military contractors, as; 
such cutt,le, even if tendered for inspect.ion, would not be accepted by the latter. 
Government are, however, examining the. necessity for 11 stricter enforcement of 
the instructions issue1 in this behalf. 
SECUBrry DEPOSIT FOB DUE PAYME,NT OF ELECTRIC AND WATER CIIABOES FOB· 

GoVER..1ITMENT BUNGALOWS DEMANDED BY NEW DELHI MUNICIPALCOMM1TTJl:E. 
. ,.' 

82. *Dr. Sir Zia Uddin Ahmad: (a) Will the Secretary for Education, Health 
and Lands kindly say whether he is aware of the fact t u~ the New Velhi 
Municipal Committee have recently started the practice of demanding security 
deposits for the due payluent of electric und water charges for all Goyernmeut. 
bWlgalowl> occupied by Government officers? . 

(b) Is this a e~ or old rule? If this rule,was in existence before, why werc' 
Buch deposits not asked for? 

(c) Has this rule been brought into force because some officers delayed puye. 
ment.s of their bills owing to transfers on active service? If so,' why have the' 
Munk".ipal ComIIlittee enforced this prad'tice in the case of civilian officers who 
are permanently attached to the Government of India offices uud who are not 
likely to be tra fer~d anvwhere? 

(d) Is it Dot a fact that" in the cuse of non-payment of dues the Comrni';tee 
can realise the amount through the department 'concerned? . 

(e) Is it a fact that some Eleetric Companies in the United Provinces flllY' 
interest on such deposits? 

(f) .Will the New Delhi ~u 'icipal Committee, if they consider such . epo it.~ .. 
essential, pay a reasonable mterest on the deposits? If not, why not? 
. r.~. D. TyIOl1: (0) and (b). 'rhe system of requiring a deposit hus- been 
111 ~orce In New Delhi for Inany years I'ast, but until recently was not enforced 
a~lDBt over me~t offi~ial . It was recently decided b, the Municipal COltl-
mIt tee to e fo~ce It agamst the latter, partly to secure wliformity of treatment. 
and partly because a number of cases had occurred in which officials had left 
Delhi without settling their bills. . 

(c) It does not appe-ar to be the cast. that all the officiallil in default have' 
gone on active service and. in any case it would not be practicable to discrimi-· 
a~e in the way suggel:lted between one set of officials und another. 

(d) ·No. The debts being private, the departments have refused to acc~pt 
responsibilit,y for' collecting them for the municipality. 

(e) Information regarding .the practice in the United Provinces is not avail-
able. . " 

(f) The deposits, when paid in cosh, are kept in a current account ~i ce 
thp:v are refundable lit any time and no interest. accrues to the Municipal Com-
mittee. For thiR reason. intereRt is not paid to the depositor by the u icip~l 
Committee. 

CANTEENS FOB DEC][ PILGRIMs. 
83. *Khan B&hadar Shaikh J'ul-i·Kaq Piracha: (a) Will the Honourable 

Mc-mb<>l" for Indians O"erseas please state whether the canteen (referred to in 
rille At of the Indian Pilgrim Ships. Rules) for deck pilgrims is mai.ntained on 
the uppel· or lower deck of pilgrim ships? 

(b) If it is maintained on the upper deck, how much space is occupied by it?' 
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(c) Is that space 'included in the airing space l'esel'ved for pilgrims.:1 Jf toO, • 
~t aetion do Government propose to tuke in the matter? , 

• The Honourable Dr. N. B. Xhare; (a), (b) and (c). The circumstanccH ,}iiler 
on diiferent ships. I hly on the table a stattlIpent which givelil the required 
information. 1 would refer the HOllOlu'lible 'l\Jember to sub-Flcctions (.9) umI (3) 
of section 198 of the Indien M:erchant Shipp'ng Act, 1923, for information huw 
'the airing space is to be determined. 

·Sote1fUtU allowing the location oj the cameen on pilgrim ships oj the ~ o ltl Line and lll.e Sci1WU4 
Steam NtJtJiga,tMm 00., the IIj'HU:t oool~ed by it on 4llJCh ship and wlt.ellier that space is included 
fa tile amng space f'U8f'Wfl Jot' pilgrtf'/Ut on 'Uppet" deck.. . 

Location 8pace oocu- Whether the space referred to in 
Name of the ship. of pied by the column 3 is included in airing space 

canteen. canteen. reserved for pilgrims. 

1 

Mogul Lim Ship", 
'1. S.S ... Alavi" . 
2. S.S ... Akbar " 
3. 8.S ... Jehangir" 
... .. Khosrou " , 

: 5. S.S ... Isla.mi " 
• 6. S.S ... Rahmani" 
. 7. 8.S ... Rizwa.ni" . 

Scindia's ahips. 
'·8. S.S ... EI-Madina " 
9. S.S ... El·Hin(l" . 

:10 8.S ... Engleloltan" 

2 

Upper deck 
Do. 
Do. 
Do. 

Do •. 
Do . 
Do. 

· . Main deck 
· Do. 
· Poop deck 

3 

Sq. Ft. 

102 
102 
102 
102 

102 
112 
187 

210 
355 
325 

4 

Originally it W8.11 not deducted from the 
airing spa.oomeasurements while 
the Ul!ll. of rost&urants ill pilgrim 
shipe W8.11 in the introduc-
tory siage. In the moat reo 
cent measurements the space 
O(,cupied by these restaurants is ~t 

included in the airing space reserved 
t:OJ' pilgrims. 

Not included. 
Ditto . 
Ditto. 

Ditto. 
Ditto. 

Space (234 sq. ft.) occupied b7benches 
and tables is included in the &iring 
space. 

OFFIQERS AND SUBORDINA.TES ON Pn.GRIlI SHIPS. 
84. *nan Baluidur Shalkh I'ul-i-Haq Piracha: (~) Will the Honoul'uble 

Membel' for Indians Overseas please state the different kinds of officer;; llDd 
subordinates employed on pilgrim ships? 

(b) What posts can be filled by Muslims without 'detriment to the navigution 
of SMTJS? . '. 

Th8 Honourable Dr. If. B. Xhare: (a) and (b). Informatioll IS b~i  
-collected and a reply ... ~ill be laid. on the table' in due COUl'!:le. 

CURRENT x EAR ARRANGEMENTS l!'OR HAJ PILGRIMAGE. 
86. *Khan B&hadur Shaikh l'ul-l-J!1!.q Plr&cha: (n) Will the Hono1lruble 

Merr.ber for,Indians Overseas plea.se stnte whether Government propose to ller-
mit Indians to proceed to the Hedjaz for the performance ,of Raj pil rimil~c 
this year, and to provide a sufficient number of ships to meet the demuud of t,he 
Indilln Muslims? 

. (b) DoeR he propose to consult the Central Raj Committee at an early dnt.e? 
".l"be Honourable Dr. If. B. Ebare: (a) I would refer the Honourable Member 

to my reply to ",tarred question No. 54. . 
(b) The Committeb will be consulted if necessary . 

. ApPOINTMlIlNTS· ~ SOUTH INDIANS IN THoE IMPERiAL AGRIOULTURAL RESEABCH 
INSTITUTE • 

. .e8. ·Sa.rd8r 8ant Singh: Is the Secretary for Education, Health and Lund;! 
·aware that the Director, Imperial Agricultural Researcn Institute has sinoe ,'Ol*i 
tm",d not. less than 30 vacancies by South Indians, whether temporary, officiat-
ing or pennanent? If not, whut is the actual number of appointments in ~lufl e  
T and II and subordinate services which have been filled, and what is the number 
of. South Indians as compared with 'Punj!1bees? 

.. Mr. I. D. 'l'JIOD: A statement showing the distribution province by province 
.of Indian officers appointed .to Class I, Class II and subordinate services' at 
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the 11l~peri8li Agricultural Research I tit~te, is laid on the table of the House. 
The statement shows that Punjabees have ecUl'~d more ppo tm.~ t , per-
manent-or tempor.uy, in each category thun South Indians ill the vllrio\J.s 
services at the Instit.utE:. --._-

Statemem ,howiflg the di8tribu.tion p1'ovince btl promrM:e oj ltulian ojfieer, appt ~ to Olal, I 
Cla88 II and lIubordinate 86rtnlJll8 at Ike Imperial Agrieultu1'Gl Re86!M'Ch IM,,"te. 

'Total No. of appointments 
from January 1936 to 
date. 

ClIu,l-
(a) Substantive ill per. 

ma.uent poets 3 1 
(6) Temporary basis in 

I .: 

~ 
3 6 

2 

~ 

o 
7. 

i 
III < 
8 

J 
roO 

10. 

pennanent or tempo· .2 
uy~t~ .... ~D~- ~~1 __ ~ ____ ~~ r-__________________ ir 

Totw.l elM" I 12 , 3 I 2 4: 2 
Cm-JI- -------------.--~--------~-------

(a) 'Substantive in per· 
IIl&IIeJlt posts .' 16 1 1 3 3 3 5 

(b) Telllpo1'&l'Y bBllis in 
peMJianent or tem· 
porAry poRts . 27 4, 3 3 • 10 1 1 1 

TotalCIBIIBII . ---~ ~ --- -- ---~ r---~7--~1~ -------'I----rl~-'I~-' B 
GRAND TOTAL OF GAZETTED ---------------------------------~--~ 

POST8 55 8a 6 917 1117 
8u/.ordinat&- -----'--------------------~--------

(a) Substantive in per· 
manent postH. • 4-8 5 

(6) Temporary basis in 
4 13 9 11 1 3 

permanent or tern· 3 
porary ~t  . '152 25 7 15 22 a2 16 6 5 

Total Subordinate aero ------------------------------------
vice -=2;.:.00.:-..:;.3.:-0_7.:.....-.....;1:..:9 __ ....:.3 __ 5_6_1 ___ 2_1 _____ 4, ____ 2--::-_9 ___ 6 

'CoNFIRMATION OF A SOUTH INDIAN CATTLE SUPEBlNTENDENT BY THE DmEOTOR, 
IMl'ERIAL AORIOULTURAL REPIEAROH INSTITUTE. 

87, *Sardar Sant Singh: (a) Will the Secretary for Education, Health and 
J. .. ands.. please state the reasons of the Director, Imperial A ~icultul'al Research 
Institute, for confirming 0. South Indian Cattle Superintendent 'in spite, of t ,~ 
.advcl'l<e opinion Qf his immediate officer? 

(b) If'; there any other case of a similar nature?; 
(c) Does he propose to 8tate the fact8 of each of the cases? 
(d) What are the powers of the Director and those of the beads of different 

·"ections? 
Mr. 1. D. 'l"yIOD: (6) to (ll). There have been two cuses of the kind 

referred to by the Honourable Member, one of a South Indian B.nd the other 
of a Benga.li. In each case the adverse comments of the officer's imtnE-'diate 
superior were found by the! Director, after exhaustive inquiry, not to be borne 
out. . 

(d)· Powers of appointment (including confirmation) and discipline' with 
, 'l'cgunl to Class II posts at the Imperial Agricultural llesearch Institute vett in 

"the Direc:tor. . . 
CASlCS OF IRRlIlCJUUB ApPOINTJ(ENTS IN TJIlIl IJ(PERIAL AGRICULTURAL RESBAKOlI 

INSTITUTE..' . 
.. 88. *Sard&r S_ .... h:· (a) Will the Secretary for Education, Health Rnd 

LandR please state if it is regular and not objectionable to appoint any person to 
a .permanent post, to confirm him without any prohationalj' period and without 
asking for a medical certificate of fitness, etc~, to giTe him lien and to relieve 
him all at once? . 

(b) Is he aware that 8uchcases ha-v:e occurred in the Imperial Agricultural 
Research In8titute 1. 



148 LEGlSLA.TIVE ASSBVBLy. [28TH JUI.Y. 1943-
(c) What action does he propose to take in cases of such irregularities? 

.•. I. D. '.fyIOD: (a) to (c). There was no irregularity in the c,""se referred 
to by the ;Honourable' Member which relates to the appointment d an 

. assistant who was al! Associate of the Institute and had been in tcmpoz;ary 
se.rvice since September, 19'.:16. As he had nlready put in over five years' 
service in a temporary post, no probationary period was (;onsidered I'.ecessary 

, when he was appointed to a. permanent post in Marl1h, 1942. He was per-
mitted to accept service in His Majesty's Land Forces ilnd, although proof of 
his physical fitness was uvailable in the certificate of his suitability for military 
service, the medical examination was not dispensed with bllt took· place at 
Debra Dun where he reported for military training. As in other l'8&eS of 
permanent staff relieved for military duty, he has been given a lien on his rost 
for the duration of the war. 

APPOINTMENT OF A. SOUTH lNDlA.N IN THE AGBIOULTULU. SI\OTION, IMPERIAL AOBI-· 
CULTUBA.L RESEA.BOB INSTITUTE. '. 

89. ·S&rdar Sat SiDgh.: (a) Will the Secretary for Education, Health and 
Lands please state if it is a fact that the Director, Imperial Agr)culturlll e ~l1rc  
Institute, appointed a South Indian. a relative of his, with Engineering qyalifi-
cations in tbeAgricultural Section though he did not satisfy a ~ of the condItions. 
of tho advertiselnent? . 

(b) What ws.s the number of applications received, and how many appliof~l~lt  
wet''' there from the Punjab who actually satisfied the conditions;)f the 
advertmement? 

Mr. :J. D. '.fyIaa: (8) The' candidate appointed by the Direotor on the' 
recommendation of the Imperial Agriculturist satisfied aU ~ e conditions of 
the advertisement including the possession of a Science degree and post- . 
graduate training. He had ('ertain Engineering qualifications also and experi-
ence which were couRidered a further recommendation in view of the duties. 
of the post to be filled. The candidate is a South Indian but is not r~lated 
to the Director. 

I 

(b) 141 applications were received from candidates with It degree either in 
, .Agriculture or ~cieI cc, of which 20 were from the Punjab. 

TuilPORABY AND OFFIClATlNG·AppOINT14ENTS IN THE LEGISLATIVE DEPARTMENT. 
90. ·Bardar Bat SIQgh: (a) Will the Honourable the Law Member please-

state the number of all temporary and officiating appointments filled up in the-
Legislative Department in different grades since 1939? 

(b) To which province does each of the persons appointed belong? 
(c) How is it that, no Sikh has so far been taken, and are the Home Depart-

ment oroers regarding communal proportion followed? 
Sir George Spence: (a) 4 Assistants and 15 Clerks. 
(b) Madras 8, Bengal 2, Unite.d Provinces 5, Punjab 5, North West . Fron-· 

tier Province 1, Delhi 2, Travancore 1. 
(c) ·Qne of the persons appointed bejng a Sikli the' first part does not r!'ise. 

The answer to the second part is in the affirm;Jotive. 
MOVEMENT A.ND PRICES OF FOODSTUEFS IN THE EASTERN ZONE. • 

91 •• 1Ir. AbdUl ltaBheed Choudhury: Will the Honourable'the Food Mem-
her please state: 

(a) why free trade was not introduced in the Eastern Zone before the 18th 
May, Hl43;. ' 

(b) why the Provincial Governments in this Zone were .allowed to introduce 
restrictions on the movement of foodstuff, specially of rice and in keeping down 
prices; 

(c) why on the 18th l\{a~, 1948, all previous restrictions on. the movement. 
of foodstuff. and on the prices previously fi~ed were done away WIth and why the 
Notification No. 5-Dc/28/48 of the 18th ~8  was issued ; and . , 

«(I) why the orders of the Provincial Governments passed before the l~t  
)Iay restricting the movement of foodRtuff and prices were mnde null nnd vOId? 
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The ltoAourable Sil' Kubammad Aainl Jlaque: (a) to I,d). Before t1 e lSth 

Ma.y, 1943, the Government of lndia were working to a. plan under which 
certain surplus Provinces were to despatch specified quotas of foodgrains t.o 
certain deficit Provinces. For the working of this plan it was necessary that 
Provincial Governments should have the power to control movements of food- • 
stuffs and their prices. Before thiB plan could become fuLly effectiv~ jn the 
Eastern Region (conl:oisting of Bengal, Assam, Bihar, Orissa and the Eastern 
States Agency) a serious shortage of rice, accompanied by a E'teep rise in 
prices, was apparent in Bengal which made it necessary, as an immediate 
meB.8ure, to remove all restrictions on the movement of food grains and on 
prices in order to allow supplies and prices within the Region to find n more 
normal level. 

RICE PRIOES IN BENGAL, BIHAR, ORISSA. AND ASSAM. 
92. -Mr. AbdUl Rasheed OhoUdh1U'Y: Will the Honourable the Food Mem-

ber please state: 
(a) what the prices were of rice in Bengal, Bihar, Orissa and Assam before 

tIle Notification No. 5-Dc/28/43, was issued on the 18th May, and what the 
prices were at these places within a fortnight after the issue of the Notifications 
on the 18th May and 18th June 1948; 

(b) the reason for an abnormal rise in priaes of rice after the said Notifiea· 
"tion WQS issued; , 

(c) why no check was put on dealers and stockists of rice for' raiSing prices 
prevailing before the restrictions were done away with on tbe 18th May 18rSt; 

, (d) the approximate amount of profit made by dealers and stockists in the 
Eastern Zone after the, free trade was introduced; and 

(e) if Government got any share of the profits? 
'The Honourable Sir Kuhammad A.Iisul Kuque: (a) A statement is laid 

upon the table. 
(b) Prices rose in Bihar, Orissa and Assam owing to pressure of <:ompeti-

tive buying as soon as the statutory restrictions on trade .!J(lvements Bnd 
prices were removed, and did not fall substantially in Bengal owing to certain 
administrative restriet.ions imposed by neighbouring rovi c~ . 

(c) It was hoped that with the removal of restrictions on iaove~e t, e:up-
plies, and in consequence prices, would find a more normal level.' 

(d) The Government of India have no informat·ion on this point. 
(e) No. 

(i) Bengal 

(ii) Bihar 

(iii) Orissa 

Statement. 
Price of Rice. 

On 13th May 1943. On 1st June 1943. . On 18th June 1943. 

From Rs. 27·15 to From ~. 30 to From Re. 31 to Rs. 31-4 
Ra. 31.4. Re. 30.15. 

From R8. 9·3 to Re. 16 From Re. 10-11 
Rs.18. 

to From Rs. 10-11 to 
Rs.23. 

From Re. 6.8 to The lower figure is not 
Re. 11-7. available but prices 

ranged up to R8. 17·12. 

From R8. 9·8 to R8. 20 • 

(iv) Asscm.. Rs. 18 Re. 25 RI!. 32 
The prices prevailing on the 18th of May are not readily available. The prices inclioated 

for Bengal, Bihar and 0ri8ll& are for two centres in each of these Provinces and the priees 
for Assam refer to Shillong. 

DEATHS DUE TO STARVATION IN ORISSA. 
93. -:Hr. Abdur Rasheed Ohoudhury: (a) Will the Honourable the Food 

Member please state whether his attention has been drawn to the statement 
made in the Orissa Legislative Assembly on the 3rd July, 1943, by Mr. Pyari 
Sankar Roy, Parliamentary Secretary to the Government of Orissa, on deaths 
due to starvation of some 70 persons in that Province (vide statement published 
in the A mrita Ba2ar Patri'ka of the 5th July 194H)? 

(b) If the reply to (a) be in the affirmative, what action, if any, was taken 
to Rupply food to these victims? , 

(c) Is it not a fact that this number relates to only one district of Balasore? 
(d) What is the total number of deaths due to starvation in Orissa after the 

18th May, 1848? 
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'l'hti Honourable Sir Muhammad Asilul Huque:(a) I have not seen t.he 

a~tual statement, of the J3arliamentary Secretar,Y but have o~  only the Pl'ess 
report. The report of the Orissa Govel'llment just received in reply .to our 

. telegram says that those persons were generally old and infirm and that it 
was not known ho"' man,Y of the deaths were due to starvation. Previous to 
this, we had no report from the Orissa Government. 

(b) The report of the Orisl:!a Government states that relief mellsures have 
been in progress in Bllilasore district for some time, but that it is not known 
what specific steps were taken, to feed· the people referred to in the ~ tatement, 

(c) Yes., • 
. (d) Xo sHch ellses huve so far been reported 10 the Government of Indin. 

INDlANS CONNECTED WITH INDIAN AIWY. NAVY AND Am FOROE IN SOUTH: AFBIOA, 

". -Mr. Govind V. Deshmukh: Will the Honourable\Member for Indians 
Overseas please state: 
. (a) if there are any Indians connected .with the Indian Army, Navy and 

Air force in Sou.th Africa; : 
(b) the treatment they are having as regards their residenoe and travel; 
(c) what amenities they ore 'having; and 
(d) what the exptnses incurred on their maintenance are in South Africa. 

and· who pays for these expenses? 
The llcmOurable Dr. N. B. Dare: This question should have been addressed 

to the \Var Department. 
REGULATION OF ACREAGE PRICES OF JUTE IN BENGAL. 

95. "'Mr. X. O. Neagy: (u) Will the Honoura.ble Member for Commerce 
Le pleased to refer to my unstarred questions Nos. 14, 15 and 16, dated the 
11th February, 1943, relating to regulation of jute acreage in Bengal and the 
inBuenceexel'cised on behalf of the Government of India on the Government 
of Bengal for the cultivatiou of jute in excess of the desire of the,representa-
tives of cultivators <n1 the Advisory Board on Jute I{egulution, and the discus-
sions 011 this subject, in its relation particularly to the "Grow More Food" 
movement, in the Bengal Legislature, and lay on the table a full statem.ent ill' 
unswer to the said questions? 

(b) Has t.be attention of the Honourable Member been drawn to a Press 
statement issued by the Chief Whip of the Bengal Congress Parliamentary 
Party in the first week of this month, alleging- . 

(i) that an agreement has been entered into by the Indian Jute Mills 
Associat,ion for fixing certain maxima priceR of jute for the coming seuson; 

(ii) that this has been done with the full' knowledge of the Provincial-Gov,-
I'rnment and .. possibly of the Central Government as well"; 

(iii) that the prices have been fixed in view of the expectation that the 
Government of the United Statc's of America would place a large order for the 
supply of hessian, provided its prices do not exceed a particular figure; , 

(iv) that there has been a tripartite understanding between the InterestH 
concerned in the United ~ltllte  of America, the United Kingdom and the Indilm 
J ute Mills Association in tllis connection; and 

(v) that the prices fixed ure lower than what could be legitimately expected 
bv the cultivator in view ofthf> War orders from different rarts of the world, 
coupled wit,h the internal demand? 

(c) Does the Hononr!\hle Member propo!'>e to lay on the table a full state-
ment I'm the nbove aJlea-ntionfl, and to explain what part, if any, has heen played. 
bv thc Goverilment of India in this transaction? 
. The Honourable (lir Muhammad Alilul Huque: (a) I wonlel invite thl' 

at,tention of the Honourublp Member to the' replies to his unstarred questions 
Nos. 15 Qnd 16 of the 11th February, 1943, laid on' the table of the House 
(In the 27th July, 1943. , 

(b) und (c). The question should be addresaed to th" Membar representing 
Supply Department. 
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UNSTARRED QUESTIONS AND ANSWF,mS. 

INDIAN ExPORTS TO MIDDLE AND NEAR EAsT TlIROUGH CER'l'AIN AGENCIES. 
11. Mr. E. C. Keogy: (a) Will ~ e Honourable Member .for Commerce be-

pleased to lay on the table a statement showing exports from India during, the 
last threeyearB, year by year, to various (~ou trie  in the Middle and Near 
East, as well as Turkey, through the agency of (i) the Indian exporters; (ii) the 
British exporters; and (iii), the United Kingdom Commercial Corporation? 

(b) Does the United Kingdom 'Commercial Corporation operate in India as 
a principal agency as well as' an agency of His Majesty' s, Government through 
its various Departments such as the Ministry of Supply, Ministry of/Food, etc.? 

'l'.b.e Honourable Sir Jluhammld Az1zul Buque: (u) The figures asked for 
are not available as statistics of exports are not compiled' c.ccording to th& 
nationality of' thee:!:porters or according to the particular a~e cy by" v; bioh 
exports are effected. The statement below gives, however, an upproximate 
indication of the percentage share of the United Kingdom Commercial Corpora-
tion in the total export trade to the countries specified -iuring 1942·43. 
Country to which exported. 

Saudi Ara,bia . 
Egypt . . 
Palestine .. nd Syria 
Iraq. 
Persia 
Aden. . 
Port SUUBIl. 
Turkey . . . • 
Other Middle East oountries 

Percentage share of the United Kingdom Commercial 
Corporation in the total export trade to the 

. countries specified during 1942·43. 

2'9 
2'4 
l' :i 
0'03 
0·7 
0'1 0,4 
3'3 

Negligible (total value about Rs. 2' 7 )akhs). 

(b) So fltr 1{8 the Government of India are aware, all buying operations ot 
the Vnit,ed Kingdom Commercia! Corporation ill India are con,ducted on their 
own account and not on behalf of departments of His Majesty's Government. 

AVERAGE PRIOES PAID ON BEHALF OF'GOVERNMENT FOR PURCHASE OF WHiU,T, 
, RXOE AND OTHER FOODGRAINS. 

18. Kr. E. O. Neagy: (n) Will the Honourable Member for Food be pleased: 
to refer to m.Y un starred question No. 11, dated the 11th February, 1943, 
regarding exports, imports. etc., of foodgrnins, lind make 0. statement on the 
average prices paid on behalf of Government for the purchase of wheat, rice-
and other fnodgrllins, month by month in 1942, separately, and, how these 
... ompure with the act'ual prevailing prices at which the\' were available to the, 
public in the principal centres of consumption thereof?' 

(h) Doe!'! the Honournble Member propose to muke 11 similar statement, 
month by montli, in respect of the past months of 1943? 

(c) Were any instructions definitely given to -the purchasing agents ot 
Government about the maximum prices payable? " 

(d) Is he aware of the wide-spread reports that, the purchasing' agents of-
Government operating in the districts of Beng'al have actuall.v purchased rice 
at prices much in excess of the prevailing rates, thus artificially forcing ,IlP the 
general level of prices and indirectly encouraging the dealers to withhold their 
stqc.ks from the normnl mnrkets in the hope ,of obtaining higher prices from 
these agents? , _ , 

'l'.b.e Honourable Sir Muhammad AlJsul Haque: (8) and (b). 'Statements, 
are pluced ~ the table in respect of the Punjab, where tlle Oentral Got1em-
ment's purchasing organisation was operative ~p to mid-April, 1943. In other 
Provinces purchases were contrQlled by the local Government:s cOllce:'ned. ' 

(c) Yes, in the Punjab. 
(d) The Government of India are not, aware of any such reports. Pl\rchaB-

ing Agents in Bengal are appointed by and act under the' directioJ1s.:lf the. 
Bengal Government. : 

( 15J ) 
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1M LB ~ LA I  ASSEMBLY. 128TH J'ULY, 1943 
SPBClUL INSTITUTIONS J'OR MQBLIMS UNDBB,CENTRAL GOYEBNMilNT AND EXPBND1-, 

TURE THERE'oN. . 
19. Mr. ADanga MOhan Dam: (a) Will the Secretary for Eelucation, Health 

and Lands be pleased to state the total number of special institutiol1sfor' 
Muirlime under the Central Government, lind the expenditure incurred thereon? 
(b) What amount is spent by the Central GoVel'llment on Muslim education' 

by way of 8<.'holarship, speeial i ti~utio , etc.? 
(c) Do Government propose to spend a proportionate amount O~l education 

for Hindus? , " 

f Kr. J. D. 'l'yaoD~(a) and (b). The Aligarh Muslim Universit,y which may, 
in-a way, be regarded a, an institution catering for the specil\l needs ",f the 
Muslim community in the matter of UniveTsity -education, though it is open 
'to all persons of whatever race, creed or class, receives an nnuual grant of-
Rs. 3 lakbs from Central Hevenues. There are no ,speOlal sc:holarships or 
-special. institutions for Muslims maintained or aided 'by. Government in the 
Delhi Province or Baluohistan. Information in respect '1)£ Ajrner-Merwara haa 
been called for and will ,be laid on the table of the Houss whell available. 
(c) The Benares Hindu UniveTsity is already receiving the foame financial 

assistance from _ Central Revenues as the A.Iigarh Muslim University. The 
general policy of the Government is to afford the same educational facilities 
to all communities. 

THE INDIAN STATES (PHOTEC'l'ION. AGAINST DISAFFEOTION) 
AMENDMENT BII;..L. 

Qui Muhammad .Ahmad Kalmi (Meerut Division: M;uhamm!).dan .Rul:al): 
Sir, I beg to move: 
"That the Bill to amend the' Indian States (Protection &glloinst Diaaffection) Act, 

12 NOON. for a certain purpose, be co ti ~ed."  

Mr. President (The 'Honourable Sir Abdur Rahim): The question is: 
. "That the Bill to a:nend t.he Indian States (Protect& against.. Di.afiection)  Act, 
for a certain purpose, be cont.inued:' • 
The motion was adopted . 

• THE INDIAN PENAL CODE (AM;EN.DM;ENT) BILL. 

(AMENDMENT OJ' BilOrIONS ~7 AND 498.) 

1922, 

" 

1922, 

Qazi Muhammad A:hmad Kumt (Meerut Division: Muhammadan Rurilol.): 
Sir, I beg to move: 
"That the Bill further to amend the Indian Penal Code for a certain purpose (ArMnd-

.ent 01 ,tcti01l8 .IfJ7 and .198) De continued." 

111'. Pre.ent (The Honourable Sir Abdur Rahim): The question is: 
"That. the Bill fu~er to' amend the lndian Penal' Code for a certain purpoal1 (.4. mead-

meAt 01 .eclli01ll .f97 and ,#98) be coutinued." 
The motion was a.cic.pted·. • 

THE MUSLIM I'ERSONAL LAW ~ A IA ) APPLICATION (SEOOND 
A D~~ ) BILL. 

Qui Muhammad Ahmad Kalmi (Meerut Division: Muhammadan RUTul): 
~ir, I beg to move: . 
"That. the Bill further to amend tM Muslim PlIl'lOnal Law (Shariat) Application Act., 

1937, be continued." -

1Ir. President (The HonQUrable Sir Abdur Rahim): The question is: 
"That the Bill further to amend tM Mualim Personal Law (Shariat) Application Aot, 

1937,' b. c6ntinned." 

The mot.ion Wtl.6, adopt:ed. 



'rHE USUIUOUB LOAN!:) (A D)1 ~ ) BILL. 
Qazi Muhammad Ahmad Kazmi '(MEerut Di~i iou  Muhammadan Rurlll): 

Sir, I beg to move: . 
"That the Bill to limit ratea of intel'e&i. and fO!' that purpose further to amend' the 

Usuriou8 Loans Act, 1918, be continue." 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill to limit rates of interest and, for that purpole further to amend thll 
Vdurious Loans Act, 1918, be continued." 

The motion was adopted. 

THffi CODE O.F CRIMINAL PHOCEDURE (AMENDMENT) BILL. 
[AMENDMENT OF SECTIONS 386 AND 539-B.] 

Qut Muhammad Ahmad Kuml (Meerut Division: Muhammailan Rural): 
Sir, I beg to move: . 

"Thi.t the Bill further to ameQd the Code of Crim~al Procedure, 1896 (.4mtndtlWint 01 
IfctionB 386 tmd 539-8.) be continb.ed." 

Mr. President tTht: Honourable Sir Abdur Rahim): The question is: 
·'That the Bill further to amend &h.e Code of Criminal Procedure, 1898 (A_IId""n. 01 

.tctiO.B 386 and. 539-B.) he continued." 
The motion . was adopted. ' 

, THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. 
Dail .Bahadur Sheikh' l'ul~1-Baq Plracha (l~ort -We t Punjab: ~u am-

madan): Sir, I beg to move: .', .. '. 
"That the Bill imther to amend the I dll~  Merchant Bhlppmg Ad, 1923, b. taken mto 

('on .. id"l'ation." ' 
Sir, as will apI/ear from the Bill itself, it is very short, simple and nou-con-

troversial. It aims at nothing wore than a slight increase of penalty money--
from Re. 1 to Us. :3 l lly~to be paid Itl) the cabin pilgrims as compensation if 
they flJ;e det'Hined at .Telldah, and have to wait for a pilgrim ship for their return 
voyage. 'I'he Act ··at prt!sent provides the slime sCllle of compensation, viz. 
Re. 1, for both decJ< and cabin passcng6rlj,' 

For -the infol'lnaiicn of the House, I will read out the section in the Indian 
Merchant !:)hippiug Act which is Rought to be amended: 
. "W ~rc a~y pil ~im ,:h? has b.oen c~r.ried to the. ed ~  by a pilgTim ship with. a 
~etum. ticket I~ ~cd m BlItlsh .Indla wlthm. tb" prevIous elghte"n months is, owmg to hi. 
mablhty to obtam accommodatIOn on a ahlp for whicb the rl'tum ticket i1I availaole 
detain",) &t Jeddah for a longer period than bWBl1ty-five days from t.he day on which Ii~ 
.presents his. ticket to His Majesty's Represf!ntative at Jeddah, nottiyjnl{ his desire to 
embark ~ol' the return p~8 a (" the master, owner or agent of the ship in which 8uch pilgrilll 
W,KS ~,ur ed to the HedJaz Illl.aU pay to the Governor General in Council in I'eIpeet. of .uch . 
pilgrim such Rum not exceedmg double the whole BUJll received bl 8uch muter owner or 
.agenl in respect of the return ticket &8 the Governor General ill Conncil claims ~. the coat 
of rf'l?&triating the pilgrim, together with a Bum of one rupee for !Bch <'dar after the expir1 
of the twenty five days aforellllid during which the pilgrim haa been detamed at Jeddah." 

Sir, when the cabin passengers paJ much- higher amount of money to the 
:shipping companies for their steamer faro and. food charges, it is Iilimply un-
reasonable thut they should be treated on the same footing 88 the deck passen-
:gers when t,hey are detained at Jeddah fo), no fault of theirs, but on account 
of negligence or mismanagement on the part of shipping companies. Their 
standard of living IS very high and if an)' compensation is to be given, it gho!lld 
be paid according to t.he status and pOE.iti9n of the passengers' and it should be 
'commensurate to the fare charged from them by the ippi ~ companies. It 
is not nlway!!. that the companies have to pay this amount, as provided in the 
'section sought to be amended. It is o l~' a penalty clause provided to put" 
pressure on the shippmg companies, so that they may make proper oarlier 
arrangements for the convenience of pilgrim passengers. When there are 9,) 

many other improvementll to be made in the pilgrim voyage, which are undo'lr 
consideration of t,he Government, why should this very urgent and neceiJsary 
flmendment. aiming lli: carly arrangements to be made for the ret,urn of piIgrirl'!l, 
should not be aceepted by the Government. - ., 

,The House 'will remember that durillf! the last Session the Honourable ihs 
Leader of the House opposed the circlllation of certain Bills on the ground of 
flearcity of paper ... I~ view of that, r wonder wh:v the H'onourf\ble flmb~r 

( Hili ) 
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in charge has tabled 11 motion for 'circulation ot this B,m, especially when th,e 
. Bill is a very simple une, to which, I think, there will be no opposition II.t all 
except perhaps from t.he interested shipping companies.! was however under 
the'impression that !'he Goverument should 17uve no objection to the cOl;sideru-
tion . of thil'i Bill. 

8ir, 1 O J~ tlw Honourable Member ill charge will be pleased t,o recollsider 
his motion for circulation and withdraw t11e same. But if for certain cogent. 
reasons he is determmed to move it, 1 would have no ob ectio ~o accepting 
the sume if he would change the fiual date for inviting the opinions from !lOth 
November, proposed b;'l him, to 15th October or some such other dute, as would 
allow the opin.ions i;() be received in time' for the Bill to be placed before the 
next Session of Lhe Assembly, which. 1 understand, will be lleld sometime in 
November next. Sir, I move. 

JIr. President (The o~ourable 8ir Abdur Rahim): MOtion moved: 
n'llbat. the Bill further to amend the Indian Merchant. Shipping" Act., 1923, be taken into 

coneideration ... 

TIle Honourable Dr. No B. ][hare (Member. for Indians Overseas): Sir, I 
move: 
"That the Bill h4l circulroted for tlIe purpose of eliciting opinion thereon by the -30th 

Novt'lI)ber. 1943." ,.' 
Sir, the o ourabl~ Member who hal> nioved this Bill has said that this is 

& very small measure and that Government should have no difficulty in aceept-
-ing this right away. No doubt the raising of the detention fees from Re. ] to 
Rs. 3 is a very smnH matter, but the principle involved is not small at ,all. 
because it implies u discriminati<:m between the poor and the wealthy among 
the pilgrims. Be ide.~, the wealthier pHllsengers are able to take care of theln· 
selves. So there should be no differences made with regard to them. ' It. was 
necessary to< ascertain Muslim opinion al' to whether it was justifiable to differ-
entiate between the poor and the wealthy. I therefore press my ame dm~ t , 

Sir. 
Sir lIyhammad Ylmln· Kb&D (Agra Division: Muhammadan Rural): 'l'he 

Honourable Member has not given a reply to t.he proposal which hns been }>ut 
by the Mover of the Rill, vi •. , thnt he is prepared to accept ,the motion for 
circulation if the Honourable Member proposes to get the opinion _ by the 15th 
October to enable the Bill to be taken up in the next Session; but if the date 
remains at 30th November, then it means that the Bill cannot come before the 
next Session. Is the Honourable Member willing to a~cept this? 
The B.oDoarable Dr. N. B. JQwe: I will acCept that. 
JIr. Preatden\ (Thc H,-onourable Sir Abdur Rahim): Instead of 80th N<lvem-

ber I it will be 15th October. 
The HonoUrable D1'. N. B. Dar.: Yes, Sir. 
Mr. Pre81dent (The Honourable Sir Abdur Rahim): Amendment moved: 
"That the Bill be cil'~ulated for tM pll1'JlOlle of eliciting opinion thereon by the 15th 

Ofltober, 1943. II 
...... L. O. GwUt (Bombay: European): Sir, whilst r have no desire to 

oppose thl' amendment that this Rill be circulated, nevertheless there are a 
few remal'kR I wiRh to make. ~ e Bill proposeR to amend sub-section .(1) of 
section 200A ot 4;h6' Indian. Merchant Shipping Act of 1923, which provides 
that if a pilgrim holding a return ticket is, owing to his inabiHt.v to obtain 
accommodation on 11 pilgrim IIllip detaiRed at Jeddab for a longer period than 25 
days, the shipping company conccrned is bound to pay fI. sum of one rupee 
for each day after t ~ expiry of 25 days. 
The Bill before thl' Rouse seeks to amend t,hat. \lb-r ~di()  to provide that 

in respect of 8 cabin class pilgrim .the sum shall be i ~rea ed to Rs. 8  a day. 
In my oJ)inion, Sir, it is undesirable to amend the India:n Merchant Shipping 
Act during wat th;ne when. conditinns are abJionnal, for 1\6 Government will 
realiBe theTe is no -possibility of that particular sub-section being f'nforced 
Under present conditionB when' the shipowner has very Httle l'ontrol. over' h,iI 
.M881s, and cannot under any circumstances accept responsibility for deli,. 
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and detentions. I would mention,' Sir, that in Je!lpect of pilgrimages allowed 
since the outbreak of the war,' the Government of India bave rr('ogl.lised t.hat 
with the. control of shipping, requisitionings, et.c: section 200A is u·)t possible 
of enforcement. I would also point out that as a result of the lteport of 
the Special Raj Enquiry conducted by Mr. J. A. Uahim, it is generally anti-
Cipated that consid<!'rable amendfD:ents will be necessary to tbtl Indian Merchant 
Shipping Act so fur as it pertains to the pilgrim trade lind 10 !he Indian 
Pilgrim Ship's Rules. 

Sir Muhammad Yamin Khan: On a point of order I want to know whetber 
the Honourable Member is opposing the consideration of the Bill or 1h8 
amendment? . 

Mr. President (The Honourable Sir Abdur Hahim): This is no point of 
order.' The Honourable Member may draw his own inference. 

Kr .•. L. O. Grit.: I said that I did not oppose the amendment. I am 
, of the opinion that it would be advisable to leave the consideration of the 

amendment that t i~ Bill e~  to make, until such time r,s the IfH\jor I\JQe d~ 
ments of the' Act ~I\  be consitiered, which certainJ.y will not be ulIt,il some 
time after 1Ihe cessation of hostilities. I am opposed to t ~ increase to Re. 8-
a day in the case of cabin class pilgrims on principle', The original object pf 
·the section was to alleviate- the distress in the' case of pilgrims of the poorest 
class who might be stranded in Jeddah. Those pilgrims who (~a  pay c!,bin 
class are not likely tc be in distress, and there seems to be no reason why 
the Bhipowner should be penalised ill· respect of weLl-to-d-:> people. who can 
afford to p~y cabin class nnd can ea8ily afford to maintain themselves during 
any enforced delay ai, Jedd,ah. I think I am correct in saying that the E-hipping 
~mpa ie  concerned have always opposed the prineiple -:>f tI")l!tion 209A, unIe •• 
It could be proved that the piJgrim was detained at Jeddah Hlrough a deli-
berate default on the part of the shipowner: and they have maintained that 
the se'Ction could not be enforced if, due to· acts of God such RS a marine 
casualty to a vessel, the shipowner WBS unable to place hi!! vessel at Jeddoh_ 
at the correct intervals t.o bring back returning pilgrims. 

1 would emphasize that the pilgrim shipowner is .1lreBdy "vcr-Lurde ~ 
with various responsibilities and liabilities placed on him Ly p: .. rt 4 of the 
Indian MerchantShippillf{ Act, and if this additional liability becomes law, 
there will be no alternative but for 'the shipowner to in<1rMSe hiB f .. ree to 
cover any such contingency. The effect, then must necessarily be that thOle 
wbo will not benefit by the proposed aroondment, if thi9'" Bill were ~,'er put 
on the Statute-book, must pay for those who may. 

Syecl Ghulam :ahlk lfalrang (East Punjab: Muhaxnmadan): I support the 
motion for circulation moved by Dr. Khare in view of t.he Mover's offer to 
abide by the circulation motion i~ case the last date in the motion for cncula-
tion for eliciting opinion be changed from SOth November to., 15th Ootober. 
Dr. Khare having a.greed to change the date, there is no dispute ubout the-
Bill being circulated. I want to.deal with the points raised bY,our Honourable-
friend, Mr. pwilt. I really cannot underst,and how many necessary lIud 
desirable reforms cnn be po ~po ed till the very illusory time wbpn the war 
will come to an end, and how long we ca.n afford to wait for pressing and 

. necessary reforms to be introduced simply be'cBuse the war is on. After 
listening. to the reasons given ,by Mr. GwiU, I think that the matter boils 
down to this, that the shipping companies as. B re'8ult of W81' time duties ~d 
conditions are not in a position to observe punctually. any programmes cf ship! 
coming to J eddah for the purp?se of repatriating pilgrir,ns t,o' the e a~,. DoDd 
that being the case and they bemg handIcapped on account of war cO!ldltionl, 
the proposed provision for increasing the penalty from 01\'7 J'upee to. Re. 8' 
per day in the case of cabin class passengers would not be Just and fmr. ~ut 
I think that the Merchant Shipping Act as it stands provides for the levymg 
of a penalty only in eases of any negligence or wilful Ile l&~t on the part of 
~e flhipping cOmpanies, and circumstancea which may aerve nl an e:.:t'use for 
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.tlle shipping companie!; are alreauy in the conterhplat.ion of the law, :!Jld theTe 
. will be no particular additional handicap for the shil)piug (lOmpallieli if this 
ll1uendment' il:i elluct(jd into law. The excuse of circumstances over which they 
had no control Bud under. which tt.ey failed to repatriate the pilgrims from 
" Hejuz will ~tiJl.be availuhle to them under the Illw. Mr. Gwilt. referred to u 
number of reforms which aPe in contemplation 8S a result of the I3pecial Raj 
Enquiry held by Ml·. J. A. Hahim, and the consideration of his suggestions 
which is going on. But. r think that we should enact an alllerldr e ~ of the 
kind before the House without keeping it pending and waiting till the whoJe 
bundle of reforms suggeated by Mr. Rahim is decided upon. 'rhe very reasonnble . 
proposal made by Dr. Khare that' the Bill be circulated for the purpose of 
eliciting opinion t.hereon. which is agreeable to t.he Honourable the Mover of ~ 
t ~ Bill, appear., tome to meet all the requirements of' the (~a le. The publio 
will have. illcluding. of course, the shipping companies, nn ('pportunity to 
.offer their pointS of view. Opinions will .come. they will be dilly takt.'n into 
,consideration and then. the House will finall,y c~ ider {he Hill. ~ubmit 

th&t. the reasons gh'en by Mr. Gwilt are inadequate and ~ .should not wait 
till the end of the war to enact a very. small but evidently d '~imble amend. 
ment to the' Shipping Act. I support. the motion for cir"ulaticm. 

K&ulvl Kuhammad Abdul Ghani (Tirhut. Division: Muhammadan): This 
Bill was introduced ill the last November Se'Ssion and thtl GOVl'l'llment have 
not yet made up their mind regarding the amount paid by the "hipping com-
panies as hu,lting allowances to the pilgrirml .. 'rhe amendment proposed is ,. 
very trifling one. a very modest ona. which requires no opinions of the public, 
bet~au e all those interested in the pilgrimage are unanimous on this point. 
The Government h'avll been sleeping ove'!' the matter forllbout., year Hlld now 
they have come with UIis plea of ~irculatio . I do not think thut this kind 
of motion should .have been made by the Uovemment Hp.lwhe!-l. However, 
the question is about, halting aUowau<1es to pilgrims who !md already pun·hased 
retun! tickets. They have paid their fares and due to the {.mlt· of the (·om· 
pany they haye to stay at Jeddah. And they llre not going to he ].lIlid for each 
day just after their pil8rimage. but after a tdllY of ~  duy." ccntinually if 
these companies do not ma a ~ to' accommodllt.e them III then' steamers, thep. 
in tha.t case the companies have to pay one rupee a day to eudl pilgrim. But 
no consideration nas been given to the class' of accommodation for which they 
held the ticket. All ciasses, whether first, or cabin cla ~.-Il11 used 10 geh 
. one rupee a ,day. aold and silver and other mllterials h8 ~ equal value in 
the market I1S iJ.llowunees in cases of all classes of passenger/!. .1 .think the 
ove lm~t should have made up their minds and come to the rescue of the 
pilgrims and taken up the cOllsideration of this Bill inste,id of bringing in a 
. dilatory motion. However, as the o oura~le the Mover hits acceptoli the 
circulation motion. 1 bope Government will see their way to it that the Bill, 
COUle'S up before the House during the next Sel:lsion so that it way he ena.cted 
into law. As re ard~ the plea of my friend' from the .Eul'opean Oro.up, I do 
Dot see .that t ~re is 'anything in what he said, namely. t.hat ~ !.-bould wait 
till 8uch time as all the amendments re(~or me ded by the Raj Bnquiry Co!n. 
mittee eall be incorporat.ed in a complete BiIl and then this l,'lntter along with' 
the other measures sl:ould be considered .. 1 do not think that this wggestion' 
<.:an do any good. I suppor·t the motion moved by the Honoul'8ble Mover of 
the Bill. 

Mr. Pruldent (Thf' Honourable 
"That the Bill he Circulated fol' the 

()Cl~obel . 1943." 

The motion ~  adopted. 

3ir Abdur Rahim): The question is: 
purpoae of elicit·inlt opiniQn therl!<iJl by th(' 15th 

\ ' 

THE REMOVAL OJ<' HINDU SOCIAL D.1 ~ILI I 1  BII.L. 
I 111'. b&re~' .Bath Ohattopadhyaya. (Burdwan I?ivisioll: 1':l'0ll-Muh$m. 
madan Rural): Sil', I move for leave to l.ntroduce 1\ '8111. to provtde for the 
removal of sodal dilolubilities Ilmong ,~ert m cll\ e~ of HlOdus. 
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Jlr. Pr8l1dent ('fhe Honourable Sir Abdllr Itahim): The queltion is: 

"That I~ave, be gl'anted to introduc.e & Bill to provide for the removal of Bocial die-
... bilitillB among certain cla.asea of H indUII, " . . 

The motion was adopted. 
Kr. Amarcm.dia Natib. Ohattopadhyaya: Sir, I introduue the -Bill . 

.. THE LAND ACQUI~I IO  (A D ~ ) BILL. 
Jlaulvt lIuhammad Abdul Ghani ('l'irhut Division: Muhammadan)! Sir, 1 

move for leave to introduce a Bill furlher to ameYJd the LUlid Acquisition Act, 
1894. 

1Ir. President. (The Honourable Sir Abdur Rahim): '1'1Ie question is: 
"'I'hat leave be granted t.o introdue," a Bill further to amend the Land AcquiBition Act,. 

1894," . . . 
The motion was adopted.' "/ -
Maulvi Muhammad Abdul Gha.n1: 'Sir, I i trod~ce the Bill. 

THE CODE OF CIVIL PROCEDUHE {AMENDMEN'r) BILL. 
[AMENDMENT OF SECTION' 60.] 

Qui ..J[uhanimad .Ahmad Kumi (Meerut Division: Muhammadan Rural): 
Sir, I move for leave. to introduce a BiIl·further to amend the Code of Civil 
Procedure, 19()S, (Amendment of Section 60). 

IIr. President. (ThE' Honourable Sir Abdur Rahim): The question is: 
"That leave be grant.ed to introduce a Bill further to amend t.he Code of Civil Procedurol, 

1008, (Amell.dment 01 Bection' 60)." - • 
The motion was adopted. 
Quilluhammad .A m~ Kuml: Sir, I i trod~ce the Bill: 

THE REMOVAl. OF. P04ITICAL DISABILITIES. BILL. 
Prmdit NUakaDtha Das (Orissa Division: Non-Muhammadan): Sir 1 move-

for leave to. introduc€- a Bill to provide for the removal of political disabilitiea. 
among certain clllssee of the Illdialis in genera.l and of the '~.i du  in parti. 
cular and for the retltoration of certain rights which they are ikprived of. 

Kr. President (ThE; Honourable Sir Abdur Rahim): The question is: 
"That leave he granted to introduce a Bill to provide fo,' I.he removal of political dis-

. abilitieft u.mong certain cl&8lle. of the India!J8 in -general and of the Hindu. in particular 
and fOI' the restoration of certain rights which they are deprived of." 

The motion was adopted. 
P&D4lt NlJakantha Das: Sir, I introduce the Bill. , 

THE INDIAN PENAL CODE (AMENDMEN'r) BILL. 
[AMBNDHENT OF SBOTIONB 84. BTC.J 

Qui Muhammad .Ahmad Kami (Meerut Division: Muhammadan Rural): . 
Sir, I move for leav~ to introduce a Bill further to amend the Indian Penal 
Code (Amendment uf BectiofUI. 3d.,etc.) . " 

J[r. President (The Honourable Sir Abdur Rahim): Xhe' que ~io  is: 
• ·That. leave be granted..to introduce a Bill further to amend the Indian Penal Dode 

(A,ne"dment 01 8ectlom "4, etc.)." . 
The motion was adopted. 
Qui Kuh.&mmad. .Ahmad Kalmi: Sir, I wtroduce the Bill. 

_ THE MEMBERS OF THE CENTRAL- LEGISLA'1'URE PAYMEN,T OF' 
SALARIES BILL. 

Paildit Nil&kaJitha Das (Orissa. Division: Non-MUhammadun): Sir I J:.'ove 
for leave to introdul'e Q Bill. to provide for the payment of slllaries to the 
Members of the Ventral Legislature. ' 
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Ill. PneidIDt (Tht. Honourable Sir Abdur Rahim): 'rhe qUe-stioD i8~ 

'''lhat leave be granted WI iDt.rodu~ • Bill to provide for til. pa}meet. of .. Ianea ~ 
ibe MemLer. of the Central Legillatllft." 

The motion was adopted, 
PaDdit lfllak&Dtba. Daa: Sir, I introduce the Bill 

THE INDIAN PENAL CODE (AMENDMEN'r) HILL. 
[NEW SBO'EION 93A.] . 

Qali J[ubammad Ahmad Kumi (Meerut Division: Muhl\lumadrm Rural):: 
'Sir, I 'move for leave to introduce a Bill further to amend the Indian Penal 
Code, (New 86ction 93A). 

liz .. Pre8idlDt (The Honourable Sir Abdur Rahim): The que~tio  if:!: 
"That leave be granted to introduce a Bill further to amend tha Indian Penal Cod. 

-(New .utiOft 98Aj.". • 
The' motion was adopted. . 
Qui Jlnbammad Ahmad K&IDll: Sir, I introduce the nm. 
The Assembly t ~r.. adjourned till Eleven of the Clock'. o~ Thursday-, t ~ 

wth July, 1948. 
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